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( s 	RULE-4 

- 	 . 	 CENTRAL ADMINISTRkrIVE TRIBUNAL 
GUWAI-iATI BENCH 

GUJAHAT I 

ORDBR SHET 

Or iq  inc pplicationNo 

	

Misc, Petition No0 	 1 
Conti pt Potitiop No. / 
Review Application No / 

Alicant(s)  

Vs0 - 

RPqnent( s) 

Adoate for the Applicant(s): 

:doate for the Respondent(s): 

NOLesof the Registry 	 Date 	 Order of the TriDunal 
-, 

1h ic 	ctlirn 
C. . 	 r 	5/. diposifed 

VW 16 ItL/ ' 

d4Lr 	 4_/) 

A 

1gtf /i i 	 k/o/ 

26.11 .02 Heard Nr A.Ahmed, learned 

I counsel for the applicant. 

The application is admitted. 

CaJ.l for the records. 

1 	List on 1.1.2003 for orders. 

I 
Vice.eChajrman 

- . 

 

1 6 -12.02  

H 
5J 117Ai- 

19.12.2002 

mb 

~ H 

List on 19.12.2002 for 
orders. 	 A 

Vice-Chairrnan 

Further four weeks time is 

allowed to the respondents to file 

written statnent. List on 23.1.2003 

for orders. 

Vic e-Chairman 

mb 
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O.A.No.375/2002 	 .4 
28.1.03 Present 2  The Honble Kre Justice 

D.N. Chowdhury, 
Vice,Chajrman, 

• .......... The Hon'le Mr, S.K. Hajra, •. 	

. 	 •./:. 	 . . 	

. 	 Administrative Her. 

• . . 	 . 	
. 	 Written statenet has been 

filed. Mr. A.Ahmed, learned ct1flsel 
ljir ky 	 for the applicant prayed for your weeks 

time to rile rejoinder on obtaLning 
1gttctjon from the applicant. Prayer 
is ajj 

u
owecj List again on 26.2,0O3 for 

__ Alq.~ _noDVb 'orders. 	 - - 

	

Member 	
. 	 Vice-Chijrna 

	

mb, 	•. 	 •.. 

27.2.2003 . . . Pleadings are complete. The case 
may now be listed for hearing on 
31.3.2003. 

I 

4 - 

.' 	 Vice,'Chairman 
mb

-.  

(1,  
AA -  — 

- 	 4 	 4 

	

Cø co 	 st 	-19/Y 

	

• 	

• • 
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28.7.2003 	 None 	appears 	for 	the 
applicant. List the case again on 

21.8.03 for hearing. 

MLer 	 Vice-Chairman 
n km 
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21.8.2003 Present :The Hon'ble Mr. Justice 
D.N. Chcwdhury, Vice-Chairman. 

The Hon'ble Mr. K.V. Prahaladan, 
Administrative Member, 

W. A. Deb Roy, learned Sr. G.G 
S.C. stated that the case is entrusted. 

by Mr. A.K. Chaudhury, learned Addi. 

C:.G.S.c:. who is indisposed today.and 
prayed for adjournment. Prayer is 

allved. List again on 1.9.2003 
for heating. 

4 / 

IP 

Em 

r_5142 
Member 

L/-------- 
Vice-Chairman 

8.9,2003 	List again on 2I.10.203 for 

hearing. 

21.10.2003 	Adjourned and put up agaiØn on 

19.11.2003 for hearing. 

Vice-Chairman 

bb 	 * 

1941.2003 Present : The Hon'ble Smt. Lakshmi 
Swarninatha n, Vice..Ghairman. 
The Hon'ble Sri S.K. Naik, 
Administrative Member. 

Mr. A. Ahmed, learned counsel 
for the applicant and Mr. A.K. Chou-
dhury, learned Addi. C.G.S.C. for the 

Respondents. 

At the request of learned counsel 
for the applicant 	20.11.2003 
for hearing. 	 . 

Member 	 Vice-Chairman 
mb 



pp  

OaA375/2002 

21.11.2003 present The Hon'ble ant. Lakshmj • 	OITj f 	 Swamnathan, Vice-Chairman 

kid
The Hon 'ble Shri S.K.Naik 

• 	 Administrative Member. 

• 	1" 	 Qder pronounced seper.até1y. 

Y./22-vDj 

H 	 Vice -Chairman 

Az 

• 	 4, 

r 
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CENT RAL Ai)Y1 JjqISTRRfIVL TRIBUNAL 

GUWAHATI JENCH 

375 
O.A. 7 R.A. No. 	

2002. 

21-11-2003. 
DATE OF DECISION . ......... 

' 	SrilakirHussainAnsari 	 , • 	. APLICi,NT(S). 

SriA.Ahmed 	 ... O . O .2IDVOCi0EFORTHE 
APPLICA.NT(S). 

-VERSUS- - 

Union of India & Ors. 	. . . . . . 	RESPoNU.dNT(s). 

• 	
Sri A.K.Choudhuri, Addl.C.G.S.C. . 	• , 	ADVOCATE FOR THE 

RESPONIJENT(S). 

TH HONt.BLE MRS. LAKSHMI SWAMINATHAN, VICE CHAIRMAN 

THE }ONtBLE MR S.K.NAIK, ADMINISTRATIVE MEMBER. 

W1iether Reporters of local papers may be allowed to see 
the judgment ? 	 io 

To be referred to the Reporter or not 7 

3 Wether their Lordships wish to see the fair copy of the 
j,idgrnent 7 

4 Whether the judgment is to be circulated, to the other 
Bnches 7 

H 
Jidgment delivered by Ho t ble Mr S.K.Naik, Administrative Member 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 375 of 2002. 

Date of Order : This the 21st Days of November, 2003. 

The Hon'ble Mrs L.Swaminathan, Vice-Chairman. 

The Hon'ble Mr S.K.Naik, Administrative Member. 

Sri Zakir Hussain Ansari, 
SIO Late Mosafir Ansari, 
Chowkidar, Quarter No. P-A-36, 
Station Head Quarter, Narengi, 
Guwahati-781027. 	 ...Applicant 

By Advocate Shri A.Ahmed. 

- Versus - 

Union of india, 
represented by the Secretary 
to the Govt. of India, 
Ministry of Defence, 
New Delhi. 

The Additjonal Director General of 
Staff Duties, General Staff Branch,. 
Army Head Quarter, PO-DHQ, 
New Delhi-li. 

The Brigadier, Station Commander, 
Station Cell, 
Head Quarter, 51 Sub Area, 
Narengi, Guwahati-27. 	 . . .Respondents 

By Advocate Sri A.K.Choudhuri,Addl.C.G.S.C. 

ORDER 

MR S.K.NAIK,ADMN.MEMBER, 

By virtue of this O.A Sri Zakir Hussain Ansari, the 

aplicant assails the order dated 15.11.2002 (Annexure-G) 

passed by the disciplinary authority in a proceeding under 

Rule 14 of the CCS (CCA) Rules 1965 awarding him the 

punishment of compulsory retirement from service. 

2. 	The brief facts of the case are that the applicant was 

appointed as a Conservancy Sweeper in the office of 

respondent No.3 during June 1975. He was subsequently posted 

as Chowkidar in the year 1981. On completion of 25 years of 

service in a Group D post, he had requested the respondents 

to consider his case for promotion to Group C post. When his 

request was not considered favourably the applicant had filed 

O.A.NO.126/98 in the Guwahati Bench of the Tribunal, who vide 

its order dated 19.12.2000 directed the respondents to 

consider the case of the applicant for promotion to any Group 
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C post. Vide the same order the Tribunal also directed the 

applicant to produce the original certificate of 

Matriculation or its equivalent and other documents to 

satisfy the authority as to his eligibility i. After 

• another two rounds of litigation when the applicant was 

directed by the Guwahati Bench of this Tribunal vide order 

dated 13.2.2002, the applicant produced his original High 

School certificate (Exhibit R-6) which has been issued by the 

Bihar vidyalaya Pariksha Samiti dated 21.5.2002, which 

• indicates that the applicant had passed his High School 

Examination in the year 1967 as Zakir Hussain son of Sri 

Maulavi Miah. Since the respondents had appointed the 

applicant as Jagir Basfore against a reserved vacancy meant 

for the SC candidates as Conservancy Sweeper, the respondents 

suspected the bonafide of the applicant. Apprehending that 

the applicant had willfully concealed his real identity and 

falsely represented him as Jagir Basfore and belonging to the 

• SC community, they held an enquiry in the matter and 

subsequently )  It prima facie found that the applicant had 

indeed resorted to wilfull concealment 1  ordered an enquiry 

under Rule 14 of the CCS (CCA) Rules 1965. After following 

the due procedure of affording the applicant full 

opportunityto defend himself and also supplying him with a 

copy of the enquiry report to make his representation and 

further on due consideration of the written submission made 

thereto by the applicant, the disciplinary authority has 

awarded the punishment of compulsory retirement from service. 

The applicant is aggrieved against this order of the 

disciplinary authority and has prayed for setting aside and 

quashing of the same. 

Counsel for the applicant has contended that the 

applicant has already completed 27 years of service in this 
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department and the respondents are reopening a very old 

matter only to deprive the applicantof.Jhis due promotion. 

He has therefore, urged that they should be debarred from 

digging into a matter pertaining to a period as far back as 

27 years old. He has further stated that the applicant had 

never changed his name as Jagir Basfore instead of Zakir 

Hussain Ansari nor has he produced any Sc certificate in this 

regard. He has also contended that the respondents have 

failed to produce the original certificate including the 

• caste certificate, appointment letter etc. to prove that the 

applicant had resorted to any concealment of his real 

identity. He has further gone on to argue that the resondents 
h'in 

• at one stage had tried to oustfroTh 	service by forcing 

him to resign and it was only at the intervention of the 

Tribunal that they were not successful. The learned counsel 

hcLs therefore contended that the action of the respondents is 

malafide, irregular and njustified and therefore should be 

• set aside and quashed. 

4. 	counsel for the respondents on the other hand has 

contended that the applicant has from the very beginning not 
td 

onlyA suppression of material facts but has resorted to 

concealment of his real identity. He has stated that post of 

a conservancy sweeper was reserved for a candidate belonging 

to the SC community and as per the procedure prevalent during 

1975 the respondents wrote to the District Employment 

Exchange, Guwahati to sponsor candidates belonging to SC 

community for the purpose. Drawing our attention to Exhibit 

R-1, which is a letter dated 28.5.1975 issued by the District 

Employment Exchange, Guwahati in which they have sponsored 59 

candidates to the respondents for consideration, he has 

stated that the name of Shri Jagir Basfore is at sl.No.l and 

it is clearly indicated in the remarks column that he belongs 
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to the Sc category aAd it was only Jagir Basfore who was 

appointed as the Conservancy Sweeper and the list does not 

contain any person by the name of Zakir Hussain Ansari. The 
1 

counsel has contended that 	 endsd—ttr9it the 

applicant appears to have registered himself with the 

Employment Exchange as Jagir Basfore only to take advantage 

of the reserved category employment and has enjoyed the 

service all along. But only when he became too ambitious for 

further promotion to Group C category and he was forced to 

produce Matriculation certificate which now reveals his t bYLLi 

identity that he wasS-i Z&dr Huin Ansari ad not Ja.gir 

Basfore. Drawing our attention to Exhibit R-2, which is an 

affidavit which the applicant has filed before the court of 

Shri B.N.Rai, Notary Public, Gopalganj stating that he is 

changing his name from Jagir Basfore to Zakir Hussain Ansari, 

the counsel has argued that the applicant has during the year 

1987, quitely notified his change of name from Jagir Basfore 

to Zakir Hussain Ansari. Exhibit R-3 also testified to the 

effect that Sri Jagir Basfore was to be known as Zakir 

Hussain Ansari thereafter. Exhibit R-4 also is a public 

notice issued by Jagir Basfore with regard to the change of 

his name as Zakir Hussain Ansari. The counsel for the 

respondents therefore has counterthe argument advanced by 

the learned counsel for the applicant that respondents have 

not been able to adduce any evidence with regard to the 

aspect of concealment which stands fullyproved. The counsel 

therefore L&s contended that the applicant has absolutely no 

case and the order of penalty is fiilly esUi 	in keeping 

with the gravity of i'çice committed by the applicant. 
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We have carefully considered the averments made by the 

parties and heard their counsel as also considered the 

documents on records. The order of the disciplinary authority 

in our view cannot be faulted. We find that the applicant has 

been afforded full opportunity to defend his case and in fact 

has made his submissions. The disciplinary authority has duly 

considered and found that the applicant resorted to an act of 
tkt PC5t 

concealment of his real identity just to gra3i 	a n d 
thought it proper to remove such a person from the service by 

ordering his compulsory retirement. The arguments advanced by 

the learned counsel for the applicant that just because he 

has been there for more than 27 years that his case should be 

considered sympathetically, does not merit consideration. 

After all had the applicant not projected himself as a 

Schedule Caste candidate by concealing ,  the benefit would 

• have given to a deserving SC candidate. In view of this 

background the misconduct is indeed very serious. The other 

argumentj advanced by the learned counsel for the applicant 

that the respondents had earlier attempted to force him to 

resign is not relevant to the matter in dispute in this O.A. 

as the same has been adjudicated upon separately to its 

finality. 

In view of the discussions above, we find that this 

O.A has no merit and is accordingly dismissed. 

No order as to costs. 

S.KKT 

	
44)  

L.SWAMINATHAN 
ADMINISTRATIVE MEMBER 
	

VICE CHAIRMAN 

j 	U 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1985) 

)7-1'_ OFORIGINAL APPLICATION NO. 	2002. 

Sri Zakir Hu5sain Ansati 	- Applicant. 

-Ve rsus- 

Union of India & Others 	- Respondents. 

I 	N 	D 	E 	X 

SLNo. Particulars Page No. 
 Application 1 to 15 

 Verification 16 
 Anneure-A  
 Annezure-B  
 Arinexure-C - - 	 -b 
 Annexure-D 	- - - 

 Annexure-E 	- - 

S. Annexure-? 	- 
9. Annexure-G 

- 

A vorate. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 	j 

—ta 
GAUHATI BENCH AT GAUHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADivIINISTItATIVE TRIBUNAL ACT, 1985.) 

ORIGINAL APPLICATION NO. 07OF  2002. 

BETWEEN 

Sri Zakir Hussain Ansari, 

S/o Late 1'losafir Ansari, 

Chowkidar, Quarter No. P-A-36, 

Station Head Quarter, Naengi, 

Guwahati-781027,. 

- Applicant. 

-AND- 

1] Union Of India, 

represented by the SecretaEy 

to the Government of India, 

Ministry of Defence, 

New Delhi. 

2) The Additional Director General of 

Staff Duties, General Staff Branch, 

J 
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Army Head Quatter, PO-DHQ, 

ew Delhi - 110011. 

j The Btigadier, Station Comniander, 

Station Cell, 

Head Quarter, 51 Sub Area, 

1'Tarengi, Guwahati-27. 

- Respondents. 

DETAILS OF THE APPLICATION: 

• 	1. 	PARTICULARS. OF THE ORDER AGAINST WHICH 

THE APPLICATION IS MADE: 

The instant application is made against 

• Office Order No. 1202/Est/R(DIS) dated 15 Nov. 

2002 issued by the Respondent No. 3 by which your 

applicant was put to C0tUi5Ot retirement from 

his service with effect from the date of ±eceipt 

of the order. 

JURISDICTION OF THE TRIBUNAL 

• 	 The applicant declares that the subject 

matter of the instant application is within the 

lurisdiction of the Hon'ble Tribunal. 

LIMITATION 

1,1 
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The applicant further declares that the 

application is within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunal flet, 1985. 

4. 	FACTS OF THE CASE 

Facts of the case in brief are given 

below: 

4.1] 	That your humble applicant is citizen of 

India and as such, he is entitled to all the 

rights and privileges and protection granted by 

the Constitution of India. 

4.21 	That your applicant begs to state that 

he joined under the Respondent No. 3 in month of 

June 1975. He was initially appointed as 

conservancy sweeper and after that he was posted 

as Chowkider in the year 1981. 

4.31 	That your applicant begs to state that 

he had earlier filed an Original Application No. 

118 of 1994 before this Hon'ble Tribunal against 

forceful resignation by the authority. This 

Hon'ble Tribunal also vide its order dated 

4 
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4v 1c4! 	et -ic3e the r3i.irr of t1e annointinc - 	 - 	 -- 	 --- 	 -' 

authority accepting resignation of the applicant. 

After that he again filed the Oriqinal Applica-

tion No. 12611 98 against non-promotion of the 

applicant since he has already corr,leted 25 years 

service in Group D Post. The Hon'ble Tribunal 

directed the Respondents to consider the case of 

the applicant for promotion to Group C post 

considering his length of service and other 

factors so that the applicant can go to the 
• 

	

	higher rank. With this observation the Hon'ble 

Tribunal allowed the application directing the 

•  Respondents to consider his case for promotion as 

expeditiously as possible preferably, within a 

period of 3 months from the date of receipt the 

copy of the order. But the Department rejected 

the claim of the applicant and he was correlled 

to file another Original Application No. 161/2001 

before this Hon'ble Tribunal. The case was 

finally heard on 13-02-2002 and the Honrbl e  

Tribunal was pleased to direct the Respondents to 

consider the case of the applicant afresh for 

promotion to any of the Group C post within a 

period of from the date of receipt of this order. 

The applicant was also directed to produce the 

Original Certificat.e of 1'latriculatjon or its 



equivalent and other documents to satisfy the 

authority as to his eligibility criteria within 3 

months. Sublect to observation the application 

was allowed. Accordingly, your applicant produced 

the certificates of matriculation before the 

authority. But after 4 months of expiry of the 

aroresai udqment your applicant was core1ied 

to send an advocate notice to the authority. The 

Administrative Commandant, Station Cell, Head 

Quarter, 51 Sub-Area, C/o 99 APO informed the 

advocate of the applicant vide letter No. 

7202/Eat/P. dated 2 Novetther 2002 that the 

individual will be informed as and when vacancy 

will.be  filled up. 

Arinexure-A is the photocopy of Judgment 

and order dated 4th May 1945 passed by 

this Hon' ble Tribunal in O.A. No. 

118/94. 

Annexure-B is the photocopy of Judgment 

and order dated 19th December 2000 passed 

by this Hon'ble Tribunal in O.A. No. 

126/98. 

nnexure-C is the photocopy of Judgment 

and order dated 13
th  February 2002 passed 

~ 
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by this I-Ion'ble Tribunal in O.A. No. 

181/2001. 

nnexure-D 	is the photocopy of letter 

No. 7202/Est/R dated 2 	November 2002. 

4.43 	That your applicant begs to state 'fhat 

the 	-. ... 	 Respondent 

No. 3 issued an Office Hemo No. 7202/Est/R (DIS) 

dated 14-08--2002. The said Notice was issued 

against the applicant charging him that while 

enrolling as conservancy sweeper in the year 1975 

in Station Headquarter, Guwahati willfully 

furnished false information for getting job of 

conservancy sweeper by chariqinq hi! name from 

Zakir Hussain to Jagir Basfor and by declaring 

himself as schedule caste. The applicant denied 

all the charges leveled against him. The enqui.ry 

was ordered against the applicant under Rule 14 

of C C S (CC & A) Rule 1965. The oral enquiry was 

conducted against the applicant by the 

Department. The department has also submitted 

photocopies of some documents. Your applicant 

denied the charaes and demanded for submission of 

original copy of the said documents. But the 

Respondents refused to do so. The Oral Inquiry 

i 4d1 I' 



was coropleted and the Respondents issued. Office 

Nenio No. 7202fEst/R (DIS) dated 18-10-2002. In 

the said Office Memo the applicant was given an 

opportunity of making representation within 15 

days of the receipt of the Memorandum. Accor-

dingly, your applicant submitted his representa-

tiOn on 21-10-2002 before the Respondent No. 3. 

But the Respondent No. 3 vide his order No. 

7202/Est/R (DIS) dated 15th  November 2002 in 

exercise of the power conferred by Rule 11 of the 

Central Civil Services (Classification Control 

ppeal) Rules 1965 cc'rapulsc'riiy retired your 

plicant from service. 

nnexure-E is the photocopy of Office 

Memo 7202/Est/R(DIS) dated 18-08-2002. 

Arinexure-F is the photocopy of Repre- 

sentation dated 21-10-2002. 

Annexure-G is the photocopy of order No. 

7202/Est/R(DIS) dated 15t1 November 2002. 

4.5] That your 	applicant begs 	to state 	that 

he has served as Mate from 05-01-1971 to 20-02- 

1972 in 1946 Pioneer Company under the Ministry 

0, 
ekC' 
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of Defence. On the basis of his service he 

approached the Office of the respondent No. 3 for 

his suitable appointment in General post Nate or 

Chowkidar as on that time there are vacancies of 

20 Nalies and 12 Chowkidars were available. The 

Respondent No. 3 promised him to appoint him a 

general post but surprisingly and secretly he was 

appointed as conservancy sweeper without his 

knowledge. But the appointing authority did not 

issue any appointment letter in this regard as 

• 	 the reason best known to the Respondents. 

worth to mention here that after full Police 

Verification he was appointed in the said post. 

•  He has not produce any schedule caste certificate 

as claimed by the Respondents Now. After 45 days 

of his loining in the said post in the year 1975 

he came to know his that his name was changed to 

Jagir Basfor. He verbally protested before the 

authority but the authority concerned told him 

that if he did not sign his name as JagirBasfor 

than he will not get his pay and his service will 

be terminated. In the year 1981 he was posted as 

Chowkidar, after that he filed an affidavit 27-

02-1987 before the Gopal Gani Court, Bihar 

changing his name from Jagir Basfor to Zakir 

Hussain Arisari. / 
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61 	That your applicant begs to state that 

for last 27 years he is working in this 

department, but surprisingly now the Department 

has issued the Office Memo charging him that in 

initial appointhzent he fraudulently changed his 

name for gaining his appointment. But he never 

changed his name as 3agir Basfor instead of Zakir. 

liussain. The authority themselves has changed the 

name for their own interest. He has not produce 

any schedule caste certificate in this regard. 

The Hon'ble Tribunal may be pleased to direct the 

Respondents to produce all the Original Certifi-

cates including Caste Certificate, appointment 

letter of the applicant and his past experience 

certificate as Mate in 1946 Pioneer Corrany under 

Ministry of Defence. Also the Original Police 

verification report for his appointment in the 

post of conservative sweeper. 

4.7 	That your applicant begs to state that 

earlier also the Respondents tried to oust the 

applicant from his service by giving himforceful 

resignation. But due to timely interference of 

the Hon'ble Tribunal the Respondents failed to do 

so. 

• 	k1 
& 
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That yotir applicant begs to state that 

the action of the Respondents is malafide and 

also to suPpress the aplicant for not giving him 

due promotion in times As such, now the 

Respondent No. 3 has given him corulsory 

retirement to finish the career prospect of the 

applicant. As such, it is a fit case for 

interference of the on'ble Tribunal to give 

necessary direction to the Respondents for 

setting aside the iugned office Order by which 

Hthe applicant was compulsorily retired from his 

service. 

That your applicant begs to state that 

recently one Sri Gajen Phukan has been appointed 

the post of Conservative Sweeper by producing 

a false certificate of handicapped in the post of 

SC/ST. From it appears that the Respondents are 

H adopting such irregularities for their personal 

gain. 

4.1O 	That your applicant submits that the 

action of the Respondents is mala fide, illegal, 

arbitrary and whimsical and also with a motive 

behind. 

1-. 
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4.11 	That your applicant submits that the 

Respondents have resorted the colorable exercise 

of power to deprive the applicant from getting 

timely promotion benefits etc. 

	

4.12 	That the applicant submits that the 

Respondents deliberately done serious injustice 

by glving mental trouble to the applicant by 

giving him corrulsory retirement. 

	

4.13 	That your applicant, submits that the 

Respondents have violated the fundamental rights 

app.i1an . 

	

4.14 	That this application is made bona fide 

and for the ends of justice. 

(.t 	JDq VOD D I TVr TJTq7J I (Jt I DD C'tl7T CZ T (ml. -• 	 __ 

	

5.1 	For that, on the reasons and facts which 

are narrated above, the action of the 

respondents, is prima fade illegal and 

without jurisdiction. 

	

5.2 	For that, the actions of the Respondents 

are not maintainable in law as well as 

in facts. 

zyl 
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5.3 	FOL that, the applicant has already 

CornIDleted 27 years of service in this 

department now the Respondent No. 3 is 

digging a matter pertaining to back of 

27 years only to deprive the applicant 

from his due promotion and other service 

benefits. 

	

5.9 	For that, earlier also the Respondents 
has forced the applicant to resign from 

his post to accommodate their interested 

person but due to interference of the 

Hon'ble Tribunal the Respondents failed 

to fulfill their whim. 

5.5 	For that, 	the Respondents have failed to 

produce 	the original 	documents 	of 	the 

applicant, 	in spite 	of repeated plea of 

the 	applicant at 	the 	time 	of 	inquiry 

conducted against the 	applicant by the 

authority. 	As,  such, 	the 	iirugned order 

of 	corculsory retirement 	of 	the 	appli- 

cant 	is 	liable 	to 	be 	set 	aside 	and 

quashed. 

~, ~'W-e 

1 
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5.6 	For that, in any view of the matter the 

action of the respondents are not, 

sustainable in the eye of law. 

The applicants crave leave of this 

Hon'bie Tribunal to advance further 

grounds at the time of hearing of this 

instant application. 

DETAILS OF RE1DIES EXHAUSTED: 

That there is no other alternative and 

efficacious remedy available to the applicants 

except invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the 

Administrative Tribunal Act, 1985. 

HATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COTJRT: 

That the applicant further declares that 

he has not filed any application, writ petition 

or suit in respect of the subject matter of the 

instant' application before any other Court, 

authority, not I any such application, writ 

petition or suit is pending before any of them. 
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8. 	RELIEF SOUGHT FOR: 

Under the facts and circumstances 

stated above the applicants most 

respectfully prayed that your Lordahips 

may be pleased to adxriit this petition, 

call for the records and after hearing 

the parties on the cause or causes that 

may be shown and on perusal of records 

to grant the following relief to the 

applicant: 

8.1 	to direct the respondents to 

set aside and quash the irqpugned order 

No. 7202/ Est/R(DIS) dated 15th November 

2002 by which your applicant was 

compulsorily retired from his service; 

8.2 	to grant such further or other 

relief or reliefs to which the applicant 

may be entitled having regard to the 

facts and circumstances of the case. 

8.3 	Grant 	the 	Cost 	of 	this 

application to the applicant. 



4, 
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INTERIM ORDER PRAYED FOR: 

That your applicant most respectfully 

prays an interim order before your 

Lordships that the irrugned Office Order 

No. 7202/Est/R(DI) dated 16 th  November 

2002 (At Annexure-G) may be stayed till 

disposal of the case. 

Application Is Filed Through 

Advocate. 

113 	Particulars of I.PO.: 

I.P.O. NO. 

Date Of Issue 9,tt.202- 

Issued from 

Payable at 	 C 

121 	LIST OF ENCLOStTRES: 

As stated above. 

- Verifications 
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VERI FICATION 

I, S r i Zakir Hussain Ansari, S/oP Late 

Mosafir Ansari, Chowkidar, Quarter No. P-A-36, 

Station Head Quarter, Narengi, Guwahati-781027, 

the applicant of the instant case do hereby 

• 	solemnly verify that the statements made in 

paragraphs Ct:1ct.246 	 4 (y 

are true to ray knowledge, those made in 
paragraphs 

are being matters of records are true to 

information derived therefrom which I believe to 

be true and those made in paragraph S are true to 

ray legal advice and rest are rrrj hurrle 

subrrLissions before this Hon'ble Tribunal I have 

not suppressed any material facts. 

And I sign this verification today on 

this the 2cday of'f2002 at Guwahati. 

Declarant 
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IV CtTflAL ADMINISTnATIVC TR1BLnAL 11 	S 	 GUVMfAT I f.EWCH 	 ' 

Or 1jna1 Application N 0  118 of 1994. 

bate of decision This the 4th day of May, 1995, 

The Hon' ble Justice Shi I M.G. Chaucihari, Vjce_Chjrman. 
The Hon'hlp ShrI G.LSanglyjn, Member (Administrative). 

SI1 Zakjr UU11fl Ah,ri, S/c, Late Mosefir Ansari, 
Station Ueadquarter 
Quarter No. P-A-36 
Narehgi, 
GMahat 1-781027 

l3 y Advoc a te Sri. M, Chanda 

..... Applicant 

VIP-

t-i 

2, 

-VersUs... 

Union of India 
Through Secretary, 
Minitry of tIüfc, 
NOW Delhi. 

Administrative Comrnohdant, 
StaU on tt'artqua.tor - çsub Area Naren g i, 
1.Guwa hat 1-781027 ,.,••• flespondent.s 

By Advocate Sri S. All, Sr. C.3.S,C. 

2'-J11!L -i'L.c.1.' 

This is somewhat an unfortunate case in which 
the applicant has placed himself Into difficulty owin 

to hi t "iht  -O mpt rato tbhdc+,, Th@ bPP 11bhnt jo1hed.th 

service with the r

1,
ho. ,kjdar way bjck in 

l-'As the su?fpr 	çe 	a ncesc1ty to question 

41

,  i 
a. 

j~ j 
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. •1 ••' Vt,hirn e1ating to 	
€ende 
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questionad ho weS piquati. enc *ihctI to tfncGr 
 

	

V 	app:Z with rawal:0f 	id re 

	

- 	that it'4ás,Wr1U 	Under 	e. LHe.flled that application 
• 	 '  

to the Brigs ilQ 	
Sub ,o,threngi. At the s ome timo- 

hea1b6Ubmtt 	on appeai to AI- QiarterS (AG 4 Giv'D'), 	9 
bHQ1b Wthj,T 	oppbiti9 ahoritV iaee SUf ion 

Commander however acceP.eC the res Ignat ion on16.19
4 . 

A noticó was issued to bin dated 1  10.6.94 

toiVacate theGOvto 
accomnodati0h No. A/A16 by 25.6.94. 	1 

• 	 - this Tribunal by 

psTeniflg:thl9 	 H'ptayS that the letter 

:ofS4gflatifl1j1 
b hittiand the notice . Q vacate the 

9lV   
6 	- 

b 	aide' 

I 	
-. 	' -1' 	1 	 •' 	 • 	 . 	 - 

do 

't flppeé 	thattb app1i6nt was .  aspiring for. 
- 	

• 	_111.-sj 	

4 

-uobn to 4heran Ut 	ck,er 
and had appeared 	• 

ljj 	 -' 	 IW 

•- 	 •bfbrean ht vieW/t9&.b0a 	on25/"S anueryi 1994 
1 	

-: 	iV I. 	!,' 

	

1& 	AbÔIng to him he ha been 

• ,4' 	 • 	

• 	 hø 	t' 

1.iUidt•%id 4jpomotion hence he hes also 

4 	tor tHe feiIt b 	rà,tion 

' 341k 	MrCh0tc Uie jkned cOUflSOl for the applicant 

	

• 	 inè 4h iptof 
rps igt è&thfl 'was not 

H r1&eh ohintoi1r nd hd be-ert sight &b be withdrawn 

"thareSP0flc30tt have 	
in pur porting to 

$oCOP it and to direct &h9 ppliCOflt to vacate the 

	

I,--- - , 	 - 	• 	• 	 • 	 - te:,bti.&I%0 flsSIJmPttbt% that h-'hác ceased to be their 

	

- 	- 

'' 	'• 	I 	
ötnp1oveee He tjrther .ubm'i4tei that as the applicant has 

• 

	

\••.. - I,.. 	•,:i" 	

/_.i1,; .P/3 

dh 

I 	(,q;.;," 	 I, • 

I 

— 	—• — 	— 	
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served for 19 years it is very harsh upon him to be 

required to lose the job in pursuance of some act done 

by him In the heat of the moment and as he had tried 

to rectify that mistake in good time,' 	S 

'4 

'I  

1 0 	'1 

4. 	The respondent! cont'nd that the applicant was 

questioned a regards certain matters perteining to 

his duty and lnted of giving !. ati! factory nrwer 

he had himself tenderrd the letter of resignation 

voluntarily and that had been accepted by the authority 

after due consideration. They deny, that the letter of 

resignation was given under duress. They have purported 

to say that the letter of withdrawal of resignation was 

givenby the applicant on 17.•3.94,_aftex' the rr'signation Was 

was accepted on 15.3.946 

The respondents next contend that as the board 

of Officers did not find him suitable for the, promotion 

after the test was held he having secured lowest number 

of marks namely 12 out of 100 he was not promoted and the 

grIevance of the applicant in that respect is untenable. 

The respondents therefore contend thai the applicant Is 

not entitled to be given any re1ief 

I 

The questIon as to {rom "mat point of time a 

lettet of re!ignation becomrs WIffective and under •hat 

circumstances the request for 'its withdrawal may be 

entertained and 'ihat is its effect Is a vexed question. 

Ordinarily where the resignation happens to be voluntary 

&hee woUld bt no question of it being withdrawn. In the 

Contd...P/4 

\ 1 \ \  

r •" n 	"'" - - 

	

--.. 	 - - 

I.  

it 
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btant case there is an allgatton of durss and tFkit 

raises the question of fact calUng for evicence and 

enquiry, We do not propose to enter into that fe1d as 

we are convinced that 'having regard to the circumstanct4 

enlited'below the applIcant may bp granted relief in 

equity leaving the question ol' dicipli.nery action open. 

76 	the grievance tnade•by the applicant as regards 

promotion reflects hIs .disappäintrnnt as he seems to. be 

brooding undr the thought that even after 13 years of 

sexvice he was not able to get that benefit. In.this 

background his earliest version. .böut the a'l1egEt ion of 

duress relating to the letter of resignation contained in 

the appeal Annexure-5 thich was supposedly submitted by 

him has to,be understood, lie has harrated that it was 

on 28.2,94 that he was questioned by Lt. Colonel D.R. 

	

1?. 	Singh relating to his personal affairs and the questions 

asked were objectionable. According to him the staff 

officer was also reseht. In the room and there were 3 

uniformed Jaans andthe door of theroom was. bolted 

and that in that situation on being ask.'d by Lt.. Colonel 

• Singh to write his resignation letter ona pla.n paper 

although initially he refUsed to do so 0  he wrote it on 

being threatened by Colonel Slngh. This allegatio'n.is 

	

0 	denied by the respondents Accorcing to them the applicant 

was questioned by the officers on 1st March 1994 and not 

on 22.94 as allejed and thatinfact on ... ... 

that day Col. V. Kapor ivaS, awáyirom the, office when the 

applicant had written the tesignation. The applicant has 
O ' 	. 	mentioned in his appeal that Càlon1Kopoor was present 

in the r born 	,--. 

Contd... 

0 	

0 

	

0O • 	 0 
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Mr. S. All, the Sr C.G.S;, has proaucd the 

copy of the letter of resignation It is written in Hindj 

and reads thus 
 

V  

This copy bcrs the date a 1.4.94 and notas 
28,2.94 or s 1.3,94, It is c Onte nd od  in •praph 

9 

of the written statement that:the appljcan 	as confused 

as he has signed the resignation le- 
 Arr and iut 1he date 

as 1st Aprij 
1994 irsteed of 1st Mrch ..194. Thi,appljcn 

in his rejojner has deS&jbed this I.trnot 1 lie sarnd 

which he had written. It is not necesaryto enter into 

that •controveiyV  ht suffice it to say that if th 
 tj 	V  

respondents were to act o this lei t er slhjt F hews to 
V 

have been dated 1.4,94 they could not.hav•e purported to 

V 
 accept it on 16.3.94. The respondents have not cho 	to 

produce the origin1 let1er. It is more agoning that V 

lthouh they have stated In the written statement that 

the copy was attached to the written s-la+ement nither it 

is so attached and for that matter Other 1 6nnexures.. referred 
V 

to in the written statement are also not produced aloncjw.th 

the wrift 	statement. They want to corr el€e this letter 

to J.3194 but Whether the letter of râsignat1o'-wa s, •V 	 V 

originally written on 28.2.94 or on 1.3.94 itself is a 
V 	 V 	 V 

disputed point. We will assume for the time being that this 

was the letter written by the applIcnt on 1.3.94. The 

langungo of the letter idicts that it may not have been 
V 	

\ voluntary as the .'ords 	tC 	 0 

would suogest. The app1ica 	was lJkely to have 

Contd..P/5 
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• 	. 
cflc) 

	

been in an -agitated state of mid on bin 	est&ond.and 

	

- 	 . 

havthcj carried the belief- that thjustice 'w.s done to hT as 

he was not given promotion and was not likel.y to, h.aye acted 

in a balanced way and seems tohave vritt-n theI resi1tjon 

under stress. After reflection he seems to have realised 

±ht he had acted to his detriment and had thus submitted 

44 4 

:. 

.,. ..v 
y 

- tho;appjlca-tion- .Ofl 7t 3. 94 withdrawing the res ignat'-ion. 
4i 	..• 	 •-. 	 . 	 - 

of; duress exercised by the officers 

islhottabljshed we are inclinedto take the view that 

was product of stress of the situatn 

andiveiYjn ex&tremely agitated state of mi.nd by the 

app1jQnt,: The e$ ntiQtIefQre appErs to hive been 

ihvolntrily giVen.  

I 
-) 	4 

94y;;As.stated earller thresp 	 ' 3ondents ,hav not assigned 

	

. 	tc•:,.  

any g9od reason as to why they  requestof the applicant to 

	

1 ' ' 	. 	 • 	r-, 

withdraw the resignation was not considered before accepting 

the resignation on 1.3,94. We are lnlined to think that 	; 
• 	 j: 	

.: 	 ,. 	., 	t 4- 	 • 	 tr 
in paragaph.l5• of-. the. irttn-.s,taten1ent the date of that 

• application is advisedly stated as 17. 7 94 although at the 

hearing Mr.. Au, the Sr. C..G.S.C4 was fair enough to state 

that the date should be read as 7.3,94. Here, is ther€fore 

a cse where there has been non—application of mind to the 

request of the applicant to withdraw the resignation letter. 

10. 	"The written statemontcioes not thrQw much light 

on the matter. It appears that the applicant was questioned 

for' some lapses in duty. - It is not therefore possible to 

draw any lference which we re also hot called upon to 

draw that the applican was guiltyof any. seridus misconduct. 

Co ritci • P/7 
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I 
From Pagraph 15 of the 'itten statement 	clear 
that even  the Officers and in 

partcJIar Co1o1 Kapoo 

had intended to tort out the problem amicably ann he f 	\ 	II 	

, 

seems to have even calleci the applcant to meet him. 

Itis stated that Colonel Kapoor had infactaj'ed 7: ? 

the applicant's 	
e to ask himrtorecpfl$jf1er)Iljs decision 

to rsig as Ipplicant did no choose to meethim, That t I 	
/ goes tOShotht €he officers ' concerned were themselves 

I 

keen to see that may not lose the job andwere Willing 
/ 	 I  

-

to reconsjc3er if prOper respobse was shown by him. It is 
I 	

I 

clear tha±•the applicant coUld not thjnl( about his 
I •:: - I 	- 	 - 	

0 futUre:. dispass ionately an ci had acted somewhat:r.ashly 

It appears that the advise to reconsider therlgnation 

was given Oh 7,3 94 and the letter of -withdrawaj 'as also 

given by the appljcat Onthevery d a y i.e. 7.3.4.Thee 

is no denal in the writtph statent that the leiter wOs 

not given on that day j  It therrfore. clar.iy apprarsthat 

the decis ion to accept the rrs ignal, ion was taken by the 

aPpointing authority 06 16,3,94 without serioüsly 

considerIng this letter. 

•:; 

P. 

or the aforesaid reasons lye do not, think that 

the app1icant Should be pen1jspd on he 
techjcaf ground 

of tendering resignatjon letter to the o>tont of requiring 

him to lose the benefit of his long service of 19 years 

more Particularly as from the written stat-ement -it -does- 

iousproblernjf the 

in Service. 

• 	 In the restJ we set aside the decision of the 

appoftting authority acceptjng the resignation of the 

1IHI 	
Contd., 
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It is mde clear, t'h.t this order Is.confined 

"to"the'questiOfl of resignation and the respondents will 

applicant and dirtct that the applicant shall be deem 

to have continue in service all throuqhout. 

The respondentS are directcd to allow the • 

applicant to resume his duty immediately and shall 

aive him benefit of continuity. 

Hovevcr as the applicant, did not factually 

I, 

IlL I 

work at least from 16.194 M' shall not be eiiible 

to be paid back waqes for tfi 0 period f.rii that. d&ce 

till he is allowed to resume'duty if 'that eventtakes 

place within one month from the date of receipt qi COPY 

of;his, orderand if there is delay beyond one month 
. 	 . 	 . 	 . 

he ,.wIlI be entitled to be paid the full—wages from 

expiy'.of"one month's period till'he,,is allowed to resume 

T'heduty 	 . 	. 	 . 

The respondents howeer shall give him notional 

::' 	 ' 	'' 	:. 	' 	
• 	,.!, 	 . 

benefit s treating hirn on ,.çontinuous duty. 	. . 	. 

No relief is, grank.d as f ar;rsthe claim for  

	

1 Potion is oncerhed as rayed,e 	... 

'notbe precluded by this or.'cer from taking any disciplinary 

'action against the applicant inaccordance with. the law 

end the rules if it Is called for as regards any 

misconduct preceding the 'd8te of the letter of, the 

resignotion. 

'ThT 

Contd ..P/9 
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COneqnty the 

U0n the aj)Plicant to Vacate the Govt. 
a ccommodation is 

--.- lied 	it was based on 	
of resignation  

from Service However if the applicant Is liable to VI 	 - 

Vacate the quarter for' any Other roaso0 the epon(Ients 

will be at liberty to take that action in accornce 
th 	0w 

and the rules aoePenent1 Of the orrer 
dated lO..94 5  

The C1 Lfe's" 
..Stion of pa mentof rent for the Period 

decisj0, 

'1 

TheO.A 

order. No orrer as to cots 1  

. 	'Sd/— V I CE CHAIRMAN 

Sd/ M(18r.' (ADMN) 

TLJE COPY 

- 	 St0 C 
Ii 

. 	fl - '1 (I 

V:!R'V 	,. 	
•i 	I 
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- 
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CENTRAL PDt1It1I1RATIVE aRIBUNAL, GUIAFIATI HLNC}i. 

.:Original Application NO. 126.of 1998. 

Date of OLder 	This the 19hDayof December,2000. 

The Hon'bt.e r4r Justice D.pT.Chowdhury.Vice-Chairman. 

The Hon'ble Mr M.P.Singh• 	Administrative Member. 

Shri Zakir HussainAnsari 
Son of late. Mosafir Ansarl, : 
Working.as Chowkidar, 
Quarter NO. p-A-36,' . 

Station.Headquattr, 
Niarangi, Guwahat.i-27 	 . . . Applicant 

Isy AUvrx 'Ai. 	 A • Aiuir 	 l I  

- V(_~ V 6q 1z1 fi - 

1. Union of tnUi 
through the Secretary, 
Ministry of Defence, 
New Delhi. 

• 	2. AdminiStrative Comrnandan, 
Station Head Quarter'-51, 
Sub-Area Narangi, 
Guwahati-27. 	 . Respondents. 

By AdvOateri A.DeD Roy, &,C.CS.C- 

OR D,E R 

ji °!LL 

It is a case of publiC 'servait who is holding the 

same post for the last 25 years. The applicant is a civilian 

employee in. Defence Service . ard appointed in Gro1p 0 post. 

The applicant was appointed OriU1.7  .1975 asChowkidar. He 

is a Matriculate byqualificatiOn. Rules contemplated for 

promotion of Group 0 post to Group C which is also a non 

selection post. According to the respondent6 his case was 

considered for promotion but not found fit. promotion is 

to be made from Group D posts ;  namely conservancy Sanitary 

Mate/Land Supervisor with 5 years regular service in the 

grade. The ,Group C posts should entirely be filled up by 

promotion, failing which by transfer, and failing both by 
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are made so that person5 
from lOw 	rank 	

'be prOPOt 

to hj gher 	nk,The 	is. :Q juStii0ati0n 
for withh0l 

promOti0fl 
ofaP 80fl f0r abOUt 	

that ground 

a1ofle we direct the 
respOfldtS to 00 sider the case of 

C. 

the appliC&flt 
for promotipfl ,.t0 

OOUP C post consiceLi 

his ' ength of service and other 
faCt0 	

o that, the appli0t 

caQ0 to the high 	
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CENTRAl, ADF4XNISTRATW1 TRI9UN1, CUWIU.IATI BFCH 

CrIginal %4pliCAtjOhNO 181 of 2001. 

of Order i Th 	'thu 101 ty of. bruy;70 

flH M k7 'UEj .toe 	D .t4..Chowihury, 	Vice Chairn 
The Honble Mr K.K.Sharjna, AdminjetrAtive Member, 

Sri. Z&cjr HuSsaj.n Ansari 
Chowkjdar.  
Station Head Quarter, 
t.larengi, Quarter No. P-A-36, 
OUWjhatj27, D 

Appljt, 
Iy IVocatc Sri 

Vu - 

'1. Union of Zfldia, 
0 	

represented by the Seretry 
Govrnent of India, \uniuty of befence, (1, 	 \ew Dej,hj, 

,Th Adminjstratj 	Commandant 1.

,Station Head•• Quarter_Si, 
Sth Area, Narengj Guhatj_2 

0' flespOflcjerts. 

13y Advocate Sri ik.Deb Roy, Sr.C.G.Sc. 

ORDER 

CHOWDIJURItT.(y.c) 

This is the thid rou 	of iitig0.. The 

applic.an tfirst joined the Service with the resonce
n ta  

as Chokjdar way back in 1975. He tendered resjnatjon 

on 28.2.94. On. 17.3.94 'the 
aPPlic,ant made an 8ppljcatjofl 

for Withdrawal' of his resignatjo 	Howee, his resjqnatjon 
was accepted Ofl 16.3 .94. He' moved this Trjbun5] by Way 

an 	 ich w 	rrn red And numbered An o A .118/4 Tho TrIbun a l 1yits 
Judgment an Oder dated 4.5 .95 èe 

aside the dec- of the 	poi.ntj' t.Uthority Ccptjng 
1 the resignatj 	of the appl1can andy  ordered that the 

•0 

011  
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/ 	aPplicant shall be 
deemed to hiivo contjnuea in service 

oh roughout. o relif 
WS •grt 	aas the claim / 	

p oL romØLiofl 	QQd 	8pp1 	moved the / 	 4 -  
/ 	Tribunal agn by way of 0.A126/98 seekg for a 	 ion  

•r d 
for promotion. COnside ring the 'facts and / 	
the tribunal held that there WS no UstI  f ication for 
withholding prom 

 of a peronfor abt 25 years'. 

The repondenta .re accordingly directed tCofljder 
the cosof the app1j,nt for promot ion to OouC post 
conaldering hi length of a , e rV ice and o,thr factors so 

thQttheappjjcafltcld 9Oto!thehjgher raffl. The 
II 	 deciiOso rend a' 	o avoid Stagatjo4 'By order 
1/. 	

' , 	
dated.j,3.2001 

 the respoflnts .urned down his csC, 
. Heno thj8 application. 

2'. , 
' 	 ea 	ir A.Ahffled, learned 

COUg51 apearing for 
the ap1ict nd Mr 	 ioy, learned for.  the responde5 Mr.Amed the 'learnd' counsel atatd 

0 	 and contened that the CaC of the applicant was not 
0 	 COnsidered inright' pe rsp 

which caused irrerable 
lOse to the applicant. Mrb Roy 

the lea'rned 
0 	

on the 
other hand submitted that the appUnt Was not 

found eligible since he did no t: ,possess, the minjrnu 
educational 

quaiifjctj0 i.e... Marcu'10ti0 or 
The 

re jection oer did not indjcte on what reason 
the  

appii 	was rejected. In the witten statement the 
respondents however stated that t)1O . 

I 	p. 	

u~i ll ,  he was zisked t o  
produce the OrJginal 

certjfje S1re k 
the sakne  his case Could not be 

le,rned counsel submjted that 

the required quqli:Eic ation and 
dnd wi1lir1çJ to produce the orJ.v 

• ' 	 ,-.w not produce 

•Conjderd Mr /Thrnecl 1  

the applicant pQsses5 

the applc 	is reedy 

final ccrtific  ate.0'  

Contd . .3 
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In our view it in 	It caie in which the respon- 

rcJ to con 	r aE :i.ih the ciltie of the tpp lie in t. 

3ubjt to cliçjibility critcria. The retipondcnts are 

accordingly directed to consider the cae of the applicant 

afresh for promotion to an of the Group C. post within 

a period of4 months from thedate.of receipt of this 

order • The applIcant is also diroc ted to produoc the 

original cortiticate of M8tricu1ftjori or itfa tquiVlent 

and other documents to atisy.the authority as to his 

eligibility criteria within 3 months from today, 

4e 	Subjact to the obervation made above the application 

is 61lowec.1 There shall, however, 	 order  as tocoots 

sd/v ic 

. 	. 	sc'r1Ir1uEr 	(Jr) 
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Station Cell 
ftQ51SuArea 
C/O 99AP0 

7232/1S/R 	- 	 â.-'Ney 2$$2 

/ 	 . 

Ad ii A)ined 	 I,  - 
Advocate 	- 	- 	. 	,• 	 • - 
Mi1npur -148ad,. 	........- 
Cnd.i 	 .4 	 - 

P .O. Bamun ixna lAan  
Guwahati 21  

NON 1PLJ ENTNIQN ov JUDGMENT AND ORDER 
DATEj34212 PASIEDY THE I&N!B __ •' 

	

'ENi tMINISTRATtVE 	IBUNAI3 G}! 	• 

sirt  

1 - 1eference your Notice dated.09 Oct 2042, 

2 	The direction .fdl Dirécor General of Staff 	• 
Duties, SL)t7 (Adm Civs) Genera-I Staff Branch, :AXmy 	" 

Headqxarters vide their letter No B/60983/SD.47 (Mm 
Cjv dates $2 Jul 2S2 has a1redy been informed to the 
thividual and Court and *1g. tohigher author ittea 
vide this .Cell,letter.N• 72$2/ZST/R,dated 13Jul2$12 0  
3 	This of ice v tll"t^ke"_&ctJ6rj on per the Laiö d.w 
procedures-sn the-subject and individual will be 
in formed- a csx43-n]y,, 
_fLAC_.A •(.4/ 	; 	t 	

• 	 - 	 - : 	• 	 • . 

- -. Y.wa faithfully, 

44 

(a(Kalidhar) 
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/Jelephone  6200 	 BY HA1D/BY REGD POST 

Station Cell 
HQ 51 Sub Area 

/ 	
C/099AP0 

7202/EST/R(DIS) 	 Oct 2002 

MEMORANDUM 

The undersigied is enclosing a copy of the inquiry Report submitted by the officer 
appointed to inquire into the charge leveled against No 213030 Chowkidar Md .Zakir' Hussairi. 

• Answ-i of Station CoU lQ5l Sub Area, 	 , 	.. 

No 213030 Chowkidar Md Zakir Hussaii Anari is hereby. given an opp&tunity of 
• making representation on the penalty proposed 'on the basis of evidence adduced during the 

• inquiry. The disciplinaiy Authority will take a suitable decision after considering.the report. If 
No 213030 Chowkidar Md .Zakir, Hussain Ansari wish to make any representation or 
submission he may do so in writing and to be submitted.through Miinistrative Coixunandant 
Station Cell to the undersigned within 15 days of receiptof this Memorandum. 

Receipt of this Memorandum should be acknowledged. 	. . 

• 	 . 	
. , 

(AK Dhawgt) 	.• 
rigadicr 

Station Commander 

To, 

No 213030 Cbowkidàr Md Zakir Hussain Ansan 
Station Cell'HQ 51 Sub Area 	. 	• 	. 	, 
C/O 99 APO.. 

'cl 	
4' 



SdJ- xxxx 

RaI.na Kalita 	
Nagèndra Sinh 
Lt Col 

- (Presenting Officer 	
(inquiry Officer) 

Ir 
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RQcED1NOS OF THE 1NQYIRY ORDERED UNDER RJ.JB 14 OF CCS (CC &) T?TT1P 1O TVTT)T( A IF T12 TTAk1,sIr 	 - - - 

V. The proceidings of the inquiry commenóed at 1145 b on 10 Sep 02 in the Conference hail 
of 307 Station Workshop dO 99 APO, Presenting Officer Shri Ratna Kalita was present with required documents in support of the conduct of the inquiry, 

The charge framed against No 213030 Chowkidar Md Zakir Hussain Ansari of Station 
Cell HQ 51 Sub Area vide Station Cell HQ 51 Sub Area lettzr No 7202i13STfR(Dj) dt 14 Aug 
2002 was read over to accused in the language he L1erstancjs is reproduced in'suceeding paras. 

Anne*ureI 

Statement of article of charge framed agamst Md. Zakir Hussain Ansari, Chowkidar of 
Stu Cell HQ 51 Sub Area, 

Article of Char. 

That the said Md akir Hus 	arjf2hc)wkjdar whUingjsecy 
/11 v" Swooper in Station Ho4qptcrs 	wi11fullyJmjsliodjse iñfomiation and suppressing 

iiLüFifothiation in getting job of Conservancy sweeper by changing his name from Zakir 
Hussain tQ JairJ3 for and by deolathig himsif as chedule Caste1 iIe is thns liable to f/ 	diseipllmuy action vide Sub Rii1vili)/(ix) of Rule 11 of CCS (CC& 1965, 

That the said Md Zaldr Hussain Ansari Chowkidar by his above act of furnishing of false 
information and suppression of factual information at the time • of enrolment as Conservancy 
Sweeper displayed utter lack of devotion to duty and conduct unbecoming of a Governrneiit; 
servant thereby violating Rule 11 of the CCS (CC&A) Rules 1965. 

Attic1eoCjgejM In that'Md Zaki1'Huüaüi Ansari, Chowkidar was enrolled as Conservancy Sweeper in the reserved post of Scheduled Caste Vacancy providing 
falc, information and getting spored his borne through local employment Exchange Guwahati 
in May 1075 and recorded his home and address as?under :- 

ShriJagirl3asfore 	• 	• 
Village- J3bhika Chhapar 
PS &PO. l3hrey • 	 • 
Dint- Chhnpra (I3ihar) 

• 	S/OLatcMunafjr 	• Caste— Scheduled Caste 

/ 	On 27-2-87 he changed his name by producing an  affidavit from Bihai declaring his 
/ 	name as Md Zakir Hussain Ansari and the  same was published in the Assam Tnbune on 05 Jul 

( 	1989 and the same was recorded in the Ser'vi6 Book vide DO Pt 11 Order No 20/90/Civ dated 11 
Jun 90 Malriculation Certificate No F 042150 dated 21 May 2002 which he appeared in 2967 
issued by,Bihar Vidyalayn Pariksha Sainiti, Patna, submitted by him shows his name as Jakir 
Hussain S/O Slwi Moulabi Mian. • 

Sd]xxxx 	• 	• Sd/.xxxx • 	Sd/.xxx 
(Accused Officisi) • 	(Presenting Offlcer) 	• nqüiry Officer) 

H 	• 
• 	 • 
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.Intho year io from 15-171 to 20-02.72 be.Iwd served iai94&,.-Pioeer Company us Mate 
by giving 1his name an Jukir Hunsain 5/0 Sbri Motuiabi Mian. 

Brthcertificates submitted by him of his son shows the. date,ofbirth as 18-8-78 and that 
of daughters.SL 14-6-81 'and 21-1-83 which mentions his  name as Md Jakir. Hussain Ansari. 
However during this penod his name was Jagir Basfore in Records of Service 

Thus he has given wrong infonriation at the time of his enrolment and misled the 
authority for getting Govt job of Conservancy Sweeper. 

LIst of documents.' 	by which the article of chatge, against Md Zakir Hussain Ansari 
Chowkidr of Station, HQ 51 Sub Area are proposed to be sustained are as given tinder .: - 

"• Record of Service (First page) 	. 	 . 	 S.  

Medical Certificate. 

. Employment Registration. Card (Gó.'tofAssam) 

Daily Part U Order No 01/82/Civ dt45 Jan82 (ReclassIfication of Chowkidar) 

Court Affidavit (Chaninghis name). and Part 11 Order No 20/90/Civ dlii Jun 
90. 	 . 

Matriculation Certificate No F 042150 dated 21 May 2002. . 

Service as Mate in 1946 Pioneer CQmpany from 15.10-71 to 20-02-72 Certificate 
issued by 1946 Pioneer Company1 

(ii) 	Birth Certificate of Son (DOB: 18-8-78) and Daughters (DOB: 14-6-81 and 21- 
1-83 ) respectively. 	. 	. . 	. 

kmexurerv. 

IList. of Witnesses by whoM the article of charge framed against Md Zakir Hussai.n 
Ansari ëhowkidar & proposed to be sustained Officer holding the records. 

OUESTIONS BY THE INQUIRY OFFICER 

Q.. Do you accept IC-35822W Lt Co1,Nagendra Singh as Inquiry Officer to inquire 
the article of charge framed against you vide Station Cell, ,HQ 51 Sub Area Memorandum 
No 7202IEST/10)is) dl 14 Aug 2002? 

Ans 1. Yes. I accept Lt Col Nagendra Singh as Inquiry Officer to inquire the chargc 
framed against me. 	

.5 

Sd!- x x x x. 	 Sd/- xxxx 
	

Sd!- x x x x 
(Accused Official) 
	

(Presenting Officer) 
	

(Inquiry Officer) 
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Q2. Do you accept Shri Ratlia Ialita appointed as Prse41i4g Officer of the inquiry? 

As2 No I do not accept 1.5bri Ratna Kalita as Presenting Officer. I have already 
rprcsented through my application dated 03 Sep 2002, for changing the presenting 
officer. 

After hearing the articie of tharge the d&inquent official No 213030 Chowkidar Md 
Zakir Hussain Ansari did not admit the charge framed against hiiti,and decided to defend the 
charge tireagh a defence assistant. Inquiry Officer had asked. the accused official Md Zakir 
HussainA.n.snri to give the details of' his defènoeassistaiat and produce willingness Certificate 
from his nominated dofonce assislanL 

The Court was adjourncd at 1306 hru on 10 Sep 02 after deciding that next heating will 
'be fixednfter Willingness certificate fr6in the defence assistant &received. 

10, 	The inquiiy was resumed at 1100 hr on 11 Sep 02 in the Conference hail of 307 Station 
Workshbp C/O 99 APO. Shri Ratua <A4ta Presenting Officer and accused Official No 213030 
Chowki.aar Md Zakii' Hussain AnsadçofStation Cell, HQ 51 Sub Area, alongwith his defence 
assistant Md Kashim Ansari were prent.' , 

ii. 	The brief of the cese submitted by Presenting Officer Sun Ratna Kalita Is attached at. 
Appx 'A' No I303O. Chowkklir Md Zakir Hus?ain nsni1 of Statloi Coil, 1-IQ 51 Sub Area 
while enrolling as Conservancy Swcepeiin Station H iquarters .Giwnbnii wilhlhfly furnished 
false inonuation and suppressing fa4ual4infonnation  in. getting job of Conservancy Sweeper by 
changixg his name from Zakir HussáLixi to Jagir J3asfore and by declaring himself as Scheduled 
Caste, 

12, 	On having been 'found out 6i10 213030 Chowkidar Md Zakir Hussaiii Ansaii had 
fumishd faloc information and had ouppessed factual information at the time of nppointmcnt as 
Conser'anc' Swooper in Station Hotdquartorn Quwahati by changing his niirno from Zakir 
Hussai4i to Jagir Basfore and by dec1aiin. bime1f as Scheduled Caste, Station Commander, the 
discip4nary authority Ordered an Oral inquuy iry and appointed Inqu Officer and Presenting 
Officei vide their Order No 7202/ESTIRQDis) (i) 4ated 31 Atig 2002 and 7202/ESTfR(Dis) dated 
31 Aug 2002 respectively. Charge sheet was frarn'èd vide memorandum No 7202/EST/R(Dis) dt 
14 Au 2002'No 213030 ChowkidaMd Zakir Hussain Ansär was advised to submit reply in 
his defence within 10 days. His reply.*as received on 19 Aug 2002. 

t 
The delinquent official No 2 1O30 Chowkidar Md Zekir F1usain Ansari was summoned 

by 1nuiiy Officer to appear before the. inquiry officer vide letter N2 1401/PC dt 06 Sop 2002. 
Accusbd official appcarad before the Inquiry (Dflkcr on the date fid for the hcanng ic 10 Sep 
2002 And subsequent days.  

The Presenting Officer Slid Ratna Kalita produced all relevant documents as per list of 
documents by which article of charge framed against No 213030 Chowkidar Md Zakir Hussain 
Ansan of Station Cell HQ 51 Sub Area proposed to be sustained the documents have been 
verifitbd and found colTeeL 	 • 	. 

/ 

SdI- xxxx 	 SdI- xxxx • 	. 	SdJ- xxxx 

(Presenting Officer) 	 16/9/02 	 (Inquiry Officer 
(Accused OfTkial) 

• 	. •' .- 	
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15,. No 213030 Chowkidar Md Zakir Hussain Ansari of Station Cell s  HQ.. 51 Sub Area C/O 
99.APO, duly warned states that :- 

/ 

16, 	r am;;sejving in the Station Cell, HQ151 Sub Area C/O 99 APP since Jun 1975, I was 
initially app inted as Conservancy Swepef where as vacancies relating to, other posts were 
vacant. My name was changed as Jagir J3asfore 'without my consent. I came 'to know about the 
change in my name at the time of initial first paynicnt during Jun-Jul 1975. .I.had put up my 
protct verbAlly but concerned authorities did not pay any heed to my protest Noction was 
taken even after protracted representation to orrect my name as Zakir Hussein, 14661 had no 
op(.ioii niWo than appr.oaehiag the Court for coITection of my nanie 1 Zoki l-Iuuin from Jagk 
Brtforc throtigh,Court affidavit. 

In che course, according to existing rules my promotional aspecth have been over looked. 

In cntraventio.n to existing rules appointment of Shri D K .Bhttäcbaxya, Shri JC Roy 
and Sh:ri Pulma Borah have been made. ].had submitted application on 27 Mar1999   and 14 Aug 
2002 for redressai. of my grivances but no reply has bcu received by the till date. 

' QSTIONS BY THE INQUIRY OI!PICER 

9_L In yur' staterneuL you have not mentioned any relevant points which' substantiate your 
chirnIplea of innocence far the charge fi:nndagainst you. Do you plead guilty and admit the 
chirge ?  

Anal No, [ do not admit the charge and I do not plead guilty. I have already submitted my 
application vith parawiso comments on 19 Au;2002. (Application attached nu Appx 

Q,2. Doyou wish to defend the chargeifrwAi4against you? 	. 

Yes, I wish to defend myself. 

Qj... Do you wish to norninte defence assistant ? 

Ans 3. YesJ I wish to nominate Md Kasirn Ansari as my defence assistant 

. Who is Md Kasim Ansari and what is his profession? 

Ans 4. He .s my son. He is pursuing Baelié1crs of &hications (B. Ed.) 

Q5. Ha+  you obtained willingness certificate fromtho defending assistant?' 

Ye. I hereby produce (Willingness Certificate attached as Appx 'C'). 

Th court was adjourned at 1330 bra on 11 Sep 02 after deciding that next. hearing will 
be fixed on 13 Sep 02 at 1000 hrs. 

Sd/x x x x 
	 xxxx 
	 Sd/x x x x .  

Prnthg Ofl) 
	

(Mud Ofkth1) 
	

(inquky Offlr) 
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Li. 	The' incutry,  was resumed at 1000 11.1 on. 13 Sep 02 in the Conference hail of 307 Station • 	

/ 	Wrkshop dO 99 APO. Slid Rutaa Kálita Presenting Officer, Slid Indreswar Shaniia Putliak' 

/ 

	

	offlcuti holding rccord, accused official No 213030 Md Zokir Hussain Ansnii and Md. Kasim 
Ansati defence assistant were present.  

	

/ 	22, 	ULI S  Um OFTICER (CONTJ) 
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as doieou your behalf and how comeyour name as Jagir 

• 	
- 	
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1 	
I, 

gotyour name registercd and sponsored through local 
t h ave yóu tosay on thé'XdenIity Card issued vide Govt. of% 

in'favour of Jagir 

• 	 ':' 	
,r, 	••, 

• QJQ Did you report t  to the office of ,  Adm Corndt, Station Headquarters, Narangi 
• Cathp,Gahatj on .29 May 1975 i-for your intervened'for recruitment of Sweepers as 
•: dircted byDistrict ethployment exchange (J -uwaliaii vWe their letter No Ord • • 

- -20,1/75/5612 dt28 May, 1975 ?•-. 	 ' 

	

• 	''•'- • 

	

	 • 	 • 	• 	• 	- 1. Ans10 , I have nothing to say. 	•. -. 	-: • - 
	 t • 	••v 

&MdZkif!Hüssain, 	• . 
t 

Ms 11 	 at 	mJuxi —Juls 
,.- 	• 	 I  

•' How can you say thatchango in name came to your notico dung Jun-Jul 1975, 
wxf signature on Medical Certificate issued by Med Off, 1 Adv Base Wkcp dt 31 May 
1975.clearly. indicates as 4signature ofJagir Basfore can you recognize this? 

	

• • 	•'-' 	- ' 	' 	- 

Ans 12. Yes, I have signed as Jagir l3asfore. 	• 	- 
• 	1!• 	

'.. 	•' 	• 	:- 	- 	
• 	F 

Q 13. • Random checks of pay bills No 720 1/Eat dt 11 Oct 76, dtU8 Nov 79 and 06 Mar 
80 reveul that, these have been signed as Jagir Basfore. Have you signed those'? 

An13. Yes, I have signed them as Jagi Basfore. 	, 

SdJ- xxxx 	 Sd/-xxxx • 	Sd/- xxxx 
(PrAo,ll+flr 	 tii*a,rl ('ffi,ofl 	Tnmi;nr 'Wf\ 
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I , 	/ 	t. 

A418l5, 	I 
 receivedy first and subsequent payment .thl Jun 1990 in the name Jagir Basfo 

(Scj Book vcficd and found oftcct) Thereafter 
in th1 name of Md Zakir 

Hussein 
Ansari since I. had chan8ed: my name thrOugh Court aftidavit on 27 Feb 1987 and change in name wa rncorporad tro ,481a DO Pt 1fl'o 20/90/cjv dl I 1 Jun 1 990. 

QJ 	tWhy did you take GoJoflgj0 12*Mtt0Tcbaj YOjm?1 
An s '; 16, 	I had faith in concerned autho 

es in my name as desired by 	j and hope that the' will effect necessary cl1an 	

the in due cbur. Dut, when I found that in-ordinate delay has occuned, I did not have any option left to be rather Than 
going to the Couft for the justice for 

getting my name Corrected as Md Zakir Hussaju Ansarj, 

-QJ± WYOUJd (1Ofl+54 - 4IA 	 - - 

UUUiOfl5r/ancy Swe roninued tdmw 
Chowkjdar during Dec 1981 in the 64  nam ofJagir Basfore, .fiil1yawaro that you you (a say? 

Anjl 	cptcddue Eo.my1e,r 	poor econ 0, 

Q I S. jt is evid 	that you had fiuiisbed faJo nformjj0 and suppressed factual 
in 

lhrnjatj on duth ig May 1975 at the thne of appoin1jj as Coij 
icy Sweeper, you continued to sign on pay rolls, medical ceifica[es as Jagir &safore' thereby sUppressing 

factual infonnation wlli is fraudulent act on your port, Wiat have you to say? 
Ans l. 	II kept. on serving 	

ne aJjjt 13asetfoe Øe to'rn cx en 	Meinjit 
Concer 	thorfljosthd4.ø' 	

to my rciiërt to effect the liñe/con.eet my name and on teJJmg/ad51
8  me to continue to 

Q 19.  Have you any thing to bg to the notice of 
inquiring authothy in your defence of Article of chsige framed against you? 

Ans 19,: 	NO, 

The above statement given by me, questio and answers put up 
to me and replied by me are correct in 11 respect i 

gave the statement to Inquiiy officer Lt Col Nagendra 
Singli in presence of Prseng Officer, Sh Ratha Kalita o 11 Sep 2002 and 13 Sep 2002. The 

statement, questions and answers have been read over to me in the language I undersfnd best and I sign it as correct. 

The Court was adjourned at 1345 hrs on 13 Sep 2002 aft*r dec 
beljxeçj on 16 Sep 2002 at i000hrs, 	 j thAt next heathig will  

The inqiiiy was resumed at 1030 hrs on 16 Sep 2002 in the Conference hail of 307 Station Works]ip dO 99 APO, Shi-i Ratma Kalita, Presentiuig OTheer, Shui Thdreshwar Sharn)a Pathjç offIcial holding records, accused o
fficial No 213030 Md Zu$dr Iiussajji Aiisarj and Md Kasjn Ansari defence assjstajt of the accu6j offCij

wer presen t, 
IP 

e x x x 	 x x x 	
-, rA  re8entjng Officer Accused Official 	

xc x , 	
jcor 

• --p- I 

Q4.Iflave yousied OnMedioaldtQ6 ,  ifie 	-to Chowkidar cei1kaEe iauódb 
MfdiealOffjee r  of Mi i.00m, 222 AB®D dated 17 J)ee 8] 7" 

1VflediisJagxf010  

Qi 	Being thfly awe that you were hao as Zakir Jussain thl 	y 1975, then 
wh' did you 

accept the appointment of Conse 'aucy Swceper how did you receive your painent and on what name? 
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STATEMENT OF TNtSS.HOLD1G OFFICIAI. RECOJU)S' 

213002 TJDC Indreswar SharnaPathak of Station Cell HQ 51 Sub Area, the witness 
the article of charge framed. against McI Zakir Hussahi Ansri is proposed to 'b 

	

aving been duly warned states that.: - 	•., 	, 

:1 	27. 	I ani serving in ibe Station Cell, HQ 51 Sub Area 'since 05 Oct 1976. Presently 1 am 
• working a4UDC 'dealing with Civilian establishment. lani submitting'the following documents 

as the evidonce in support of articic of chirge frimed against Md Zakir Hussain Ansari for the 
perusal of tie Inquiring authority :- 

Record of Service.. 

Medical Certificate. 

'. 1mp1oy ntReistratioiiCard (Govt of Assam) bearing No 3820/75. 

Daily Part II Order No 01/8241v cit 15 Jan 82 (Reclasiticafion ol Chowkidar) 

Court affidavit (Changinghis name) and ?art,ll Order No 20/90/Civ diii Jun 90. 

Matriculation CertifkateNoF 042150 dt 21 May 2002 

Service as Math in 1946 Pioneer Company from 15-10-7 1 to 20 Feb 72 Certificate 
ued by 1946 P,oneer Company,  

(Ia) 	Birth Certificate of Son (DOD: 18878) and daughters (DOB: 14-6-81 and 21-1- 
83) respectively. 

QUESTIONS BY THE llQUmY OFFICER 

QLL Can you produce the pay rolls duly signed by individual? 

Yes. I hereby produce the pay rolls for the perua1 (Payrolls checked and verified 
nljmn(lom. s nntiire of the mdividunl ns Jn&r 13mfi-e fotind nifixed.). 

The above statement, question and answer has been read over to me in the language r 
undcrstaid best and I sign is correct. 

CROSS EXAtvfNATION OF TUE WITNESS BY ACCUSED NO 213030 
{1'0Wt1It)AR NIT) ZAKIR H'USSAINL ANSA 

IO cross examination as advised by defence assistant, since only dociinaentMy evidence 
related to the case is being produced by the witness, 

.4 

SdJ-xxxx 
16/9/02 
(Accuse1 Official) 

SdI- x xx x 
Ratna Kalita 
(Prescning Officer 

Sdl- x x x x 
Nagendra Singh 
Lt.Col 
(Tntrnirtt Offinor)  

SdJ- x x x x 
Indreswar Sharma Patlmk 

. UDC 
((ffi'i cii 	IA;nn rt,'tis'o\ 

4.. 	

— L 	 71- 
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ASSSSMJNT OJ' JViJJJNUI 

/ 31 	Based on the evidence recorded, documents produced and verified and the brief 
su'Lmitted b the Presenting Officer the following assessment has been deduced - 

 
'11w proceedings of the lnquixy Comm.enced on 10 Sep 02 The charge framed 

agauist delinquent official No 213030 'ChowlpdM Md Zakir Hussain Ansari has read over 
to He did not admit the article of chirgq and did not plead guilty bcforc the inquiring 
authority He decided to defend the case 

The, delinqueu official No 213030 Cbowkid.0 Md Zaku Hussaui Aiisan 
nonamatod Md Kasi.m An2ari, his son pursuing Bachelor of Education (B Ed) as his 
defet{ce aisitant to defend the charge framed against him 

(ce) On 10 Sep 2002 through the defence assistant delinquent official Md Zakir 
Hussiin.Ansari had objected the appointment of Presenting Officer Shri Ratna Kalita and 
had :i.approached disciplinary authority through a representation dated 03 Sep 02 to 
chanejhe presenting.officer. The said representation/plea was rejected and turn down 
vide tStntion  Cell HQ 51 Sub Area letter No 7202/EST/R(Dis) dt 05 Sep 2002. The 
cha4ed official was advised to attend the Oral Inquiry. 

X 1: 	mentheideb hiohthrLio1e • ofebargepropsed to beproved were 
of AppxAl "Brief of the Case" pre'ented by the Piesenting 

Offker were 
veiifiod.: As per the docu eiatthevidence it is evident that the delinquent official No 
213030 Chowkidar Md Zakir Hussain Ansari had furnished willful false information 
and suppressed factual informatipñ regarding his name for the purpose of seeking 

loyment under the Central Government. 

(o) . The fact has been found out, that the false infoation had been furnished an 
factual information hd been suppressed by No 213030. Chowkidar Md Zakir Hussain 

• Aus4ri during May 1975 at the time of appointment as ,C)ruservancy Sweepe in the name 
ofjagirBasfore. 

I 

(f) 	The act on part of No 213030 Chowkidar McI Z.akir Hussain Ansari iiifurnishing 
willful false information and suppressing factual information, with an aim to got an 

•, empoyrnent is a disqualification. and renders him unfit for the employment under 
Go), rnrnent. CTh1s aeton part 

i,terminated as.pèrth 	 1nstructionsNo ( 2) 
Provision of Rule Ii of the CCS 

(CCA) Ruica 1965 have been adequately clarified vide Govt of Tndia instructions under 
//RUlt 11. 	• 	 • 

• (g) • Delinquent official No 213030 Chowkidar Md Zakir Hussain Ansari had not only 
furnished false information and suppressed factual inforrna(iontt the time of appointhieni 
as Conservancy Sweeper during May1975 for the purpose of seeking employn.ient under 
the Central Govt., t and 
continicd to draw pay1 and allowanco as 
Zakir Hussain 	 t'iUa rpart intviolatioia ot 

provides that a Govt servant shall at all times maintain 
I 4bQ1ute integrity nd do nothiD8 of a Qovcrnrnent servant.. 

XXX x 
(PreGenting oflcer) 

Sa]XXX xx 
(Incjuiry officer) 

• 	• 	•.• 	•• 
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/ 

/ 	(b) 	The act on part of delmquent ofcial No 213030 Cliowkidar ,  Md Laku Husain 
/ 

	

	Ausan is a case of fraud and theie are sufficient documentary and oral cvidcnce material 
to which article of charge framed against hun is proved Hcia töd nitjof41?e 

/ 	'conuct coiiil±edfthe nof e1r6Ithit as 	etü.Sweeper dunngMay4975 
4 1roftheCC S(CC&A) 

ttis 1 ' 	iIfomid gui ity theondcm sppressingfacth&mformAt1oii 
thcii ofT&lo (3) ft 	diidilef' Wes 	164 

(i) 	The fact an rcgnds fiimishin of willful mfom,n1on nnd 	prjon of ffun1 
 ju,doubt on tifo 

devotiôn- to 'duly fti'. 
violation of Rn1) oftl COS (Conduct)u1e I 964 This needs to be rnvest,vited withf 

(ti v.kwJo 1XLWJW( thQ ou mays ton1 

FThDTNGS OF FHE INOUIRI 

32. 	In iiew of tbeassessrnent I have reached to the conclusion that 

'4a) .- -Ddlinquei1 oflicial No 213030 Cbowkidar Md Zakir Hussaiii Ansari, -while 

	

• 	 cnrollcd as Conscrvancy, Swccper In Station .  Hcadquartei, Guwahati, had willfully 
- 	- fu -rihed fø10 information and had suppressed feta1 iifotion ip ge-LUng job of 

- Coservaney Sweeper :by clian&4ig bis namo from Z,nkir H'unin to 3nii' Thia,foro, Md 
Z.ikir i'Iwuiu Ajiwixi by' -tlli8 tiel. of Imunisbing of fiiJe I foiwntiou aud iuppi esiug of 

	

• 	 f41)al -nforrntition at-:the th-ne,  of enrolment as Conservancy Sweeper diaplt'tyecl 

	

• - 	- 	Côndoet' 'unbecoming of a - Govt Servant theieby vioinling Rule 1.1 of CCS (CC&A) - RISIes 1965. 	- - 	- 	•-- - 	- 	- - - 	- 	 - 

- No 21.1030 Chowkiclar Md Zk'ir Hussain Ajisao, continued to stil)pre-gs Iiciut 
1)rprn)fl110-n v'iHhjlJy and cent inued to draw 'y and idlowAnwq a.4 •Iiipir J3awo 

w1ertns bewg lot ly a\.vnre I hnt lc was Zakir 1-Tusithi (J)p1aye(1 Conduet uiibceonung of 
a 4overnwciit Servant, violating Rule (3) of the CCS (Conduct) Rules 1964. 

- - 33. "rL.nd delinquent officialNo -213030- Chókidai MdIM.kirHiiiáin :Ahsari Gui1tyofthe 
icIeftharge'frn±nèd a 	 - 	- 

- 34. V1'eornmend tht- di ifili rfàtioii aga t'deli 	içoffioia1No2i 3030.- Chowkidax 
1.Md.ZHusin-/nt-sha1l1,takemfor thacttoiitte&by'hin 

SdI- xxxxx 
	-- 	- 	

. 	 Sdl- xxxxx 
(Ratna Kalita) 
	

(Lt Col NageDdra Singh) 
Presenting Office 	 Inquiry Officer 

'4J 
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/ CRT1F1CAT) 

/ 

/ . 

].thles 
Ceified that I have aequated myself .wth the prosio 	ofRule 14 of CCS (CC&A) 

19615 before conducting the Inquiiy and I have complied with ith provisions. 
• I.  • 

• 	• . 	. 	. . •. 	 ., • 	• 	
•:; 	. 	. 	• 	..................• 

	 : 	 . 	 . 

Sd!- x x x x 
(Nngendrn Sin1t) 
LtCol 
Inquixy Officer 
16 Sep 2002 

• 
• 	 . 	 : 	 . 	 V 
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UGH PR02RCHANNEJ 

QllOTHECCS4E1964 

Re?. 	.our Memo No 7202/Est/R(DI) dt ia 0ct/020 

Sir, 

With rer to the ab ov eq 	his the honour to submit the 

r0110irig r3presantio oF the panalty/tlty framed 

against me under the Rules mentioned on t•e subject 

I am not satisfied with the deoisjon of 

the I/O Lt ColNaen.dra Sin;h as th:did not: carry 

out proper Verification of the recrds/dodus, 

I have full doupt about the fraudulent act 

on list of 	 applicñtS ISSUCd by 

Lmployment 0ff, Identity card of.oit of A ssacn 

• 

	

	 Deptt of Labour:Regn No 3020/75; 1ed Cert of I 

Adv f3asa Wksp, DO Pt 11 NO 20/76/Iv dt 7Jun/76, 

ii 	I sined as d ZoH.. Ansari but 

the actual flame cut down and written as Jagir 

Basfore, AnnzV , 111 e— classification 13d, DO Pt 11 

• 

	

	 No 20/0/C1v dt 11 Jun/90 does not pertain to me 

and enclosing this not understood0 PlGasea clarify 

I want the above docus be checked with the originaj 
• 	. 	and shown to me so that could show where the act 

or fraudulant made by the dealing Assjt, 

• 	(c) Annx—X clearly indcatemy name as Jakir 

Hussain whiaI was serviny in 1948 PnrCoy and 

it is axicaUc that my name has been changed by 

the dealing Assit but not by me 

(d) 1 did not want to add another falsifcaUon 

• 	 by qhonqing th titla pr ffly hthn 
' 

•u! 
	

-' 	 ••• 	 -. 	 - 	 - 	 . 	
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t1r 
J/ 

1 , •  

I. 

hence I have shown my name as lid. Zakir HuSbain Aflari 

Birth cart of has Zulekha is not found att. More over, 

the' date of birth of her is 141.-8i and not 14681aa 

indica.ed in the statement of witness HOldiny.Offjci al 

• Records. X request the auth to veriry it and rectify 

the date accordingly. , 

111. Crt "of Matriculate is correct. ' f auth 

any ckiupj, 	Pind and false than tk 

, A 0 U ill rit  

('?), ApI< 	X1\J Rijx regular Pay b-ills shown 
my name as ijagir E3asfore and signed. Aflswr in question 

• ', NO 17, '1 declared that due to ecoripmic condition poor 

state I have been compelled to become Jagir I3asfore. 

Instead of tA,n , 
 my request from time to time the auth 

did not rctiPy my rama and threatened me that you 

main as Jagir Oasfor.e otherwise your services will 

be terminated0 'Moreover, I never declared myself as 

scheduled Cast. What verification of antecident say, 

Produce the police verification report to me for my 

• satksfaction,,. or made an.encuiry into this matter 

The pay bills from 1975 to 1981 be shown to me for 

my oatil'ziction and to point out the false signature 

There are nlany,more allegations against the dealing 

Asst/auth which u,ll be submitted in due 	course 
of time . 

Action against U.D.0 Indresuar Sarma Pathak and 
• 	 Miss Phuloma Barua (Boro) be taken as alleged in par& 7 

• 	' 	' 

 

of my petition dt 19th AuWO2o 

squasteci the Cdr, H 51 Sub AreWStn Cdr, Stn Cell 

tQ taka proper action /enquiry on the above' pts. TO my atmost 

stisfactian if I do not yt the apportunity/Justiication 

I shall, be.,knocked the door of the law/oirt.' 

:, 	. •:. 	 . 	. 	. 	' 'Yours faithfully, 

4ø .  

-I 

Place': 	C 	ht 	' 	. . . 	 (lid. Zakir Hussein Ansari ) 

Date : 	21.1002 	 ' 	Chow, No 213030 	 ' 

Stn' Cell, HQ 51 Sub Area, 
0 	

. 	c/a 	9)' APO 

if
0,  

I ofr'. 	 •'' 

. 	. 	 ' 	. 
- 	 I 



OIWER 

1. 	WflEREAS:an inquiry was ordered against No 213030 Chowkidar Md Zakir Hussain 

	

Ansnn uudei 1u1e 14 of the CCS (CC&A) Rules 1 965 for furnislung false infoimation and 	( 
suppicssmg fadtual mfonnation in getting job of conservancy sweeper by changing his name 
from Md ZakirFussam Ansari to Jagir Bas fore and by declaring lumseif as schedule caste 

2 	AN]) V 1}-IBREAS the said Jnquuy, huving concluded on 16 Sep 2002 bAs found the said 
Md Zakir Husain Ansan guiity of the cha.ige leveled against hun 

3 	AND 'WHEREAS the said Md Zstkir Hussain Anan was given memorandum cit 18 Oct 
2002 alongwith a copy of rnqu'iry to make his representation on the proposed imposition of 
major penalty fDismissa1iRemova1 fiom service, by the undersigned 

4 	AND WJ-3ER.EAS Md Zakir Husaui Arisan has giveti a wniteri oxplio ilion wInch his 
been duly considered by the undçrsigned 

5 	NO rFEREFor2, in exercise of the power conferreti by Rule ii of the Central Civil 

Sci vices (Claication, Control and Appeal) Rulcs 1965, undeL signed beichy icmovcq from 
sjMdZakir_Hussainnsari 'ho shall be compulsorily --retired froniicesiifll 
uppepenthry blisbniCnt, SthtioicWHQ 1. ubArca with effect from the date this order 

1q served on the snd Md 2ak1r Hussain Ansan 

(AK I3hanot) 
!3riadicr 

Station Coiumande 

M.d Zakir Iiissain Ansari 
Chowkidar  
SI.ation Cell HQ 51Sub Area 
C/099AP0 

• 	 . . 

. 	 .- 	 .- 	 •- 	 -----.- 	 . 	 •-• 	 - 	 - 	 . 	 - 
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U4THE CENTRAL ROIINTSTRAT!VE tRISNUMAC 

GUVAHATI 8ENCHCULJApfATI. 

S 

In themetter of s 

O.A.1.375/20O2, 

Zakir Hwe.in Anearl .'.epplioant 
-VIrewie. 

fltpion ef, India j others 

... Respondents 

Written statement for and on behalf of Respondents 
Officiating 

1) 	, tiIv I 	
O*MSadent, 

Station Cell, NQ 51 Sub Ares, do 99 AP.and as such fully 
ecqulinted with the facte and CiEcumstancse of the cii.. 
t'have , gons through a copy of the app110atiø and have 
snderet.ed the contents ther.sf. Save and except vhat.ver 
is Specifically ad*itted in this written statement the 
other cententiens and stat.m.ts may be deemed to have been 

am denied. ILauth.rjaed to ?ila.tl'ie written statements an 
behalf if all the respefld,nte 

2) 

 

That at the euteet the r.ependet submits that they 
had asked District Enleymsnt EXChRnQS, Cuwah*,j on 20  May  
197$ to fervaid the list/name ' s • candidate, eligible far the pest .f Cefl$iiy Sweeper to be eley.d in Statie,, 

F 	 Headquarters, Cuwahati. The sjd vacancies were reserved for 
Schedule Castes erily, Thu. an 28. May 1975, 59(?i?ty nine) 
names if Schedule Cast. Candidates were received from District 
EThplsyrnent Exchange, Qiwahiti for the said vacancies. Name 
Of S1  3agIr Bae?ere (spliciit) was also included in the list 
it candidates at 5cr N.. 1. The photo cepy Of Identily Card 
bearing Rigistratfen N..3820/75 end list of candidates rec.iv.d 
from District EMpleyment Exahinge, Guwahatj is annexed 
. (Exhibit Ru-IL 

C.ntd. .p/2- 
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19 
( 2. ) 

That acosrdingly, the said 3agi, Rasfsre.wse 
eslected as Schedule Caste candidate for the pest of 
Caneervaney Sweeper and he continued to drew his pay and 
sliewanoss from let juna l,1975 to 3rne,1989 as 3agir 
Baster. S/9 Musefir. 

That on 27 Fib 87t the said 3agir Pasf.re(apprlieant) 
submitted as affidavit (Cxhibit R.4) changing his n.me. 
?lsm 3agir Bas?.re t• akir Hussein Ansari 510 Shri Plusafir 
and subsequently requested the authority to recerd the 
ehangs in his .fficia3 r.e.rds as. well. Aecerdingly an 
11 3m 90 vide; Psrb 11 Order Is.20/90/Civ (Exhibit R"3) his 
mome,  was changed from 3agir Sisters to Jakir Hussein Aneari 
based on Court affidavit and News paper adv.rtisement dated 
05 3sly $9 (Exhibit R"4). 

51 	That as per CAT 0* 126/98 (P?lSc.nR) *,.140/2000 0  
the applicant requested for the promotion to Croup 'C' post 
of General Siparvisox claiming that he has requisite 
qualificatioss for the said promotion. The authority turned 
down his request, as he was not having the requisite 
qualification, vide letter dtd.10 Nar 2001 (Exhibit Ru,5. 
Thereafter, aggriev.d by the decision of his authority, he 
filed an 0* r*,.181/2001 in the CAT Cuwahati seeking his 
precotion to the poet of General Supervisor. On the directions 
of Non'ble CAT Cuwahati Ordu dated 13 Fib 2002 the applicant 
produced his original High School certificat, from BIHAR 
VIDYAL-AVA P*RIKSHA SANITI issued on 21 May 2002 (Exhibit i) 
as per which he had passed his High School txa*iøation in 
the year 196? as Shri Zekir Huesain S/U Shri Pl.ulavi Pliya 

61 	That the authority then realized that the said 3.gir 
Basfore(applicant) was known as Shri ZJakir Hussein sinc, his 
birth and not as Jagiz Basfore, Sshsdule Csste The applicant 
in order to gain .px .aployrnent had willfully concealed 
his real identity and falsely reported himself as jagir 
Basfore which was an offence under the Nule 11 of the CCS 
(CCM)Rules 19650 

bntd. .p/3 
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(3) 

That to uncover the truth, Compretent Disciplinary 
Authority ordered an inquiry on 31 Aug 2002 in asoordane. 

with Rule 14 at the CCS (.CC&A)Rule 1965 in which Shri 3akir 

Hueeain Ansari was provided.fuil opportunity to defend 

himself. The inquiry Officer after due iaveetiqatiofl 

?aid Shri 3akir Hussein Aneari guilty of willful suppression 

of facts and false representation. The Competent Dissiplinary 
Au,thór1t then imposed the penalty of Compulsory Retirement 

from Service on the applicant* 

a) 	m.t the offence committed by individual is of 

serious nature and penalty imposed are as per rules and 

orders. It is strongly pleaded that the •a5S Lacks s merit 

and it is prayed that no interim stay orders be issued 

and case be dismissed, 

That not withstanding the above, parawise comments 

on CAT Case No.372/02 dtd.26 NOv 2002 filed by Shri.Zakir 

Hussein Arisen s/t Late Mosafir ANSARI, chevkidar, Station 
Cell Headquarter 51 Sub Area are given as under a" 

That withregard to the etsteent made in paragraph 

1,2,3 0 491, 402 tkixRaiid**t* of the application the 
Respondents have no comments these being matters of fact. 

ii) 	That with regard to the statement made in paragraph 
4.3 of the application, the Respondents beg to state that 

the applicant submitted his application for resignation 

which was accepted by appointing authority, but subsequently, 

the individual wanted to withdraw which was turned dowa by 

the appointing authority. However, the Hor*'bls Tribunal 
after considering the case: sympathetically aek.d the 
appointing authority to reinstat, the applicant. The applicnst 
has gone to the Court stating thathe is qualified for group 

'C' poet and should be promoted accordingly. !fl this regard 

the directione of Army HQ. given vids their letter 0.81609831 

St(Adm(Civ),dtd. 02 Jul 2002 have already, been sommunloated 

to the applianat and Hon 'bi. Court vide this Office let*er 
NO.?202/tsT/R dtd. 13 3i1 2002 *  in this esee the cburt 
ordered the applicant to submit his original matriculation 
certificate which he submitted after reminders and with 
delay in3jn!0U2. 

Contd..p4- 
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'Production of original High School Certificate raised the 
doubt of fraudulent enrolment of the individual, since the 
matriculEtion certificate of 196? had ehovn his name as 3akir 
Hweaein S/Or Late Pbulavi Lilyc whereas at the time of .roiment 
hi imposed himself as .agir Reefers, SOddul. Cast. Son of 
Shii Mussfir and he signed * Medical documents as 3agir Basfore 
confirming himself as 3agir 8ss?ore, IR 

12) 	That with referenc, to the statement made in paragraph 4,4, 
44 the applicant's name as Jagir Basfor, schedule casts 
aiongvith employment Card was forwarded by the employment 
exchange and accordingly alonquith other candidates he was 
enrolled in the cat.gory of conservancy Sweeper in 1975 against 
the reserv.d vgcanci.s for scheduled caste, The applicant 
workid as conservancy sweeper in Stn HQ, Narangi, Guvahati 
from 1975 to 1981 and thereafter as Chowkidar with the sass 
name as Shri 3091r Raefor. At no stage he had protested about 
his wrong name and caste but at his own, while working aw as 
howkidar in 1987, he applied for change of his name from 
3091r Basfor. to Zakir Hoesain Aneari by a court affidavit 
that too in Bihar and not in Guwahati. During this entire 
period from 01 Jun 1975 to JON& 89 the applicant has been 
SI@n1j9 as Shri Zlagir Rector and receiving his a monthly salary 
initially as conservancy eefaiva].a and subsequently as Chowkidar 
wider the name of Jagir Rasfor, Drawing pay from 01 Jon 75 
to Jun 89 and then eharsging name from 3agir Basfor to Zakir 
Hussein Aneari clearly indicates that the applicant was well 
aware that he was serving as 3agir Sasfor and which he continued 
to do so for approx 14 years. MOreover, he has accepted on 
Oath and stated in affidavit that his name was 3agiz Rasfor S/U 
Shri NUs.?ir, Appeal for change of name was done in secretive 
manner though Court in Rihar and not in Guwahati which also 
speaks of his intentions at that time, Further his intentions 
are also reflected by his act of withdrawal of original Affi-
davit immediately on publication of Pint TI order but the fact 
remains that he had willfully hIdden his real identity and 
knowingly served in changed name s  }nce his saying that the 
appointing authority in their own interest changed his name is 
tct.11y false and baseless allegation. His recruitnent to 

Contd. .p/5i. 
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conservancy sweeper has no connection with the vacancies 
available in other categories as that time only the vacancies 
of conservancy sweeper were being filled up. Moreower g  he 

had not produc.d certificate of passing High School since it 
had his name as 3&cir Hussain and not !agir Baster, the 
name forwarded by employment Exchange and also for the fear 
of his real identity getting exposed which would have lead 
to termination of his services as a conservancy eafaiwsla 
being reserved for schedule caste. As his name was sponsored 
by Employment Exchange, Guwahati and they had issued 
employment registration Card which might have been accepted 
on face value and without ditailed verification. However, 
list of selected candidates was forwarded to Employment 

Exchange. In conclision it is correct to state that the 
applicr,at has ipoeed himself with the name of Jagir Raefore 
as schedule caste to get employment as conservancy safaivala 
and at no stage informed authority about his real identity 
which he disclosed after 12 years while serving as Choidar 
which was in strict sense not sar*mark.d for schedule caste 
thus mieleading his employer in well planned canner which 
is nothing but fraudulent enrolment an offince pufliehable 

ui -  major penalties under cCS & (CA RUles 19650 

131 	That with reference to the statements made in 
paragrmphed A 4.6 the respondents beg to state that the  

applicant was enrolled in 1975 as 3agir Baefor and eu 
ssquently he changed his maamx name to Zakir Hu?eain in 
1987 by a Court affidavit which was accepted by the office 
uk but in 2002 after the Court order on DA 18112001 the 
applicant submitted his marticulation certificate in which 
his name is given as Zakir Hussain and he has passed 
matriculation in 1967. Only after submission of this 
certificate this offtcs noticed the fraudulent enrolment of 
applicant as certificate established that he was Zakir 
Huesain prior to enrolment as conservancy eafeiwala reserved 

for schedule caste. Detailed check of hie records was carried 
out and it, vu established that he has used wrong means to 
get job of conservancy eafaiwala and after 12 years tried to 
regain original identity and seeking help of old documents 
for promotion etc. 

Contd ,p/6a.0 
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14) 	That with reference to the statements mads in 
pareglaph 4.7 the respondents beg to state that the applicant 
applied for rsslgnatlOn on his own and later on counselling 
of his family m.jb.rs as a good gestur, by the then 
Administrative Commandant applica,,t withdraw his resignation 
but same was not acceped by Coiptent authority due to his 
poor oondøt and involvement in theft case etc. lak Therefore 
he applied to Ibn 'ble Tribunal as after thought uhich was: 
considered sympathetically by HoneEl, Tribunal and he was 
reinstated. 

15) 	That with reference to the 8tatt,ts made in 
paragrapp, 4.8, the respondent$ beg to state that the inteaejo 
of the appointing authority is neither melafied nor intended 
to Suppress the applioet from getting promotion, but he has 
only submitted original documents dated may 2002 of passing H1h School in 1967 to this 

office in 33ne 2002, r.ly Leligible 
POssession of certificat. does not ee the appijcantfror 
promotion to any higher rank/grad. ,  bet has to be as per laid down procedures and alonguith other 

eligible candidates, The misdeed of applicant has Come to notice only when he produced 
certificat. in 3Un.,2002 in the name of Zakjz Husain having 
Passed matriculation in i67 whereas as per offic, records and as per affidavit  which he submitted to the Court in 87 his name was Jagir Rasfor and wanted to change his name to 
Zakir HUssein. At any stage during his eervice he has not 
informed * mietake in his nee or same 

USS recorded wrongly se 3091r Daefor 8ehedule cute wher.s he has given affidgit 
in Court in 81har and not in Cuvahati 

which reveals his i ntentio, 
and secretly manipulati0 of records eo that he can use his High 
School certificat, for promotion •tc, Iriveetigation and 
detailed scrutiny of his records revealed fraudulent entry at the time of enrolment and imposing hims,lf as 7agir Raefor 
and false •ftidajt in Court stating his name as 3egir Baefar whereas he was Zakfr UU

8841n h as •er his high School certifica of 1967 
and birth certiffoet, of his children dtd 14 Feb g, 

Hsne it to prayed that the office order of compulsory retirement has been issued as per rul.., f611OWIng detailed procedures 
and Should not be set aside, otherwie, it 

will encourag, and will be PFSCed.e of fraidulent entry by claiming benefits of being 
SC & ST and dropping the same at later etage by changing n.me etc. through affidavit in Courts of tag. 

Contd. .p/?i. 
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16) 	That with reference to the statements made in paragraph 

4#9 the re8pondente beg to state that the applicant is trying 

to digress the issue which is irrelevant, to his case, Shri 

C$j.n Phukan use enrolled in 0t. 86 and present Respondent 
assumed his office in N.y 2001. This files and bees lese 

allegation against the Respondent is an offence by itself which 

is not pardonable. 

	

173 	That with reference to the statements made in paragraph 

4.10 the respondents beg to state that az same are tales and 

there is no * motive except to take action against imposter in 
Osfence Establishment Who ha. joined service with fraudulent 
entry and taken benefit of schedule caste and thereafter 

changing an name and religion. 

	

'18) 	That with reference to the stateents made in psrsgraph 

.4.11 thseeponOnte beg to state that are false and baseless. 

The applicant has already got benefits as applicable and would 

have been considered on a merit as and when promotion boards 

are held alonguith other eligible candidates. 

That with refirence to the statements made in paragraph 

4.12 the respondents beg'to state that the applicants his acts 
has been impostq in Defence installation and also eubmitted 

tiles affidavit/court while changing his name from 3agir 
Biefar to Zakir HUssain, Knowing fully well that he was Zakir 
Hsain at the time of enrOlment and before that. 

That the statements made in paragraph 4.13 & 40 14 are 
d.nidd. 

That with reference to the statements made in paragraph 
5.1 the respondents beg to state that in addition to fraudulent 

entry the applicant has been a impoeter in Defence installation 
as well as furnished false,  affidavit in Court under Qath. 

	

223 	That with reference to the statements mads in paragraph 

5.5 the respondents beg to state that the facts have coins to 

light when *applicant produced documents in 3Un 2002 for having 
passed higher school in 1967 in the name of Zakir Hussein 
where: as he worked as Jagir Baster from 1,75 to 1987 and 
accepted the fact  on oath while submitting change of name after 
12 years. Details are gluen at para 448 above. 

coritd. .p/8_ 
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That with reference to the statements made in paragraph 

5.4 the respond.nte beg to state that the applicant had given 
m'liCetion for resignation which was accepted by the aepointing 

authority however subsequently the applicant wanted to vithdrsv 
his application which use turned down by the appoinUng authority 
and he has taken advantage of delay in issuing of letter/Pasyedi  

with dates mentioned on various applications. However, the COurt 

has he given decision in favour of the applicint which was 
honeurably implemented. 

That with reference to the statements made in paragraph 
5.5 the rsspendents beg to state that all supporting documents 

are available with the office and the earns were produced during 

the inquiry and, shown to inquiry officer. If required the same 

can be shown to the Court. In the present cass individual 

(applicant) himself 18 accepting that his name was 3a#ir Sasfor 
from 1?S to 187 and once he got all benefits of getting 
employment is conservancy safatwela, schedule caste and there 
after changed his identity to original i.e. before Joining 
covt* services, the case is proved even based on Court affidavit 
and original high school certificate and birth certificate of 
his children. In office he was Jagir Basfor whersae at time of 
birth of his son Md. Keshim Rneari, DOS 1$ Aug 19711, Daughter 
Plies 3slekhs Ansari, 008 14 3an 181 and Pties 3abods Aneiri, 
DOS 21 ZJan 1983 his name was Zakir Hussein (date of ieeuelng 
birth certificate 14 reb so). 

That the statements made In paragraph 5.6 are denied. 

25) 	That with reference to the statements made in paragraph 
6 the respondents beg to state that the applicant was given 

all oppoituniti.e as per rules and during inquiry hi: accepted 
the circumstance in which he has committed the act of fraudulent 
enrolment by changing name and caste. 

27): 	That with reference to the statements made in paragraph 
7 have no comments. 

28) 	That with reference to the etateente made in paragraph S 
the respondents beg to state that due to the facts mentioned in 
above paras and 4.8, it is prayed that the relief sought by the 
applicant should not be granted. All the evidence is as per 
documents. 

Contd. .pf!.' 
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2) 	That with reference to the statements made in paragraph 

the respondents beg to state that the offence committed by 

the' applicant is of lances nature and orders issued as per rules 
and documentary evidence. £brsover, applicant has been given 

lenient penalty by ignoring chargeS of being an impoeter in 

Defence rnstallation and stating file. information to court 
while eubm*tting affidavit for change of his name. Requested 

that the casedoee not it merit consideration and no interim 

orders to be given. 

30) 	That with reference to the statements made in 
paragraph i, 11 and 12 the respondents have no comments. 

That the applicant ii not entitled to any relief 

sought for in the application and the same is liable to be 

dismiesed with costs. 

V £ R IF T C A I a. N _ 	- 	- 
Offlc1ating 

1, 	1RV Ko S'aq Administrative Calmandant, 

tat1on Cell !  Htsdquarter 51 Sub Ares, c/a 	APO - being 

authonieet do hereby solemnly affirm and declare that the 

statements made in p.ragnaph 	/ 

of this written statesibt are true to my knawl.dge, thoes 

mad• In paragraph 	 31) 	 being matters of, 

record are true to my information derived there from and these 

made in the rest are humble submiss ion before the Pbn 'bis 

Tribunal. 

And reign this verification on this /th day of 

Zlariu.ry,2003 it GU'wehati. 
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Stati 	Quarters, 

Sub 
- 1 D13LJITM 1 T rp SEEPEO 

Re1 	ur letter Noo72o2/ps',c 	 5 dt0' 20--75, Sir, 	 • 

	

With referce t the ab04.'I am sujtt 
	S  I ' S 	 •, 	 • 	 S 	

•• 

hclowjth th part1cu1r 	f 59(fj f  t YA  Ni) app1cts £r favour, r 	necossry actj0 
The pp1.1c 	have been 

• 
thrected t rep0 	to yU n 29th May, l97 at 10A.M. al with ther1 	 ng orii1 certificates 

and5p1Ot Excn 

	

Reg, Ca1d 	r Your 	
et.• 

 

	

The result r:th18 SUl1issic5a please 	• 	 S  be 1flt1te t 0  U 	due coure0 
S/ S  \ 	 ' I  

Yours fa1tu1l, • • 
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List r'f arp1icnts Sul:rnitted 
Cinmdt. Nrani CmD,Guhati, t(the Aiministrative 

Fr,r the 
prt nf Sweepoe\[ 

N(s(RD:2O]J75/ 	I VV 	

/ 

SrI Jgir Basfre, 	 38O7. Saya 	
2104/75 	

V 

U 	
12,1/74 	... .' 	Sn1car, H 	

V. 	 2762/75 	 V 50 	 arjit, 	 2760/75 	 - U 	
Saresh1a B&sfrre, 	210/7 	V 	

-d- 	V 	 V 	 V 

	

V V asu H. Basr0re, 	 2105/75 V 	-d0- 	V  
V 	

iupiaL-Bsfnre 	 2172/75 	V, 	

V 
V 	

Mrga1.Bagf0re 	 2175/75 	 V ]D. 	U 	
Oh. Dcmru 	 2166/75 	V 	

V d 	 V Shrn1ai 	sfmre, 	 2174/75 12 	U 	
Punnmarasfre 	

V 2101/75 	. 	--. 	
V 

13. 	•'' Rrn 	asfre, 	 3116/75 	 c 	 V 
4. 	it-  Ham.Prasd,/ 	 2754/75. 	

•V 	 V V Sii& Chian, 	 V 	
2103/7 5. 

V 

16. 	U 
 KJchan L1 	 2752/75 	- V!I 	

'Pnchiran1 	
2761/75 	

V 	 V 
jf, 	S1mansiani . 	 V 

 3767/75 U 	
Rghu Nana Bsre 	10,27,'75 

V 	 V 

20 	" 	BdSh Prsd 	 11,594/75. 	
V 	

V 21, 	U 	
Si1i Hrijn, 	

57rs. 
 

U 	
.Raj. V 	

4756/75. 	 V 

fladha Shyam> 	 475E5/7 	V 	

V 	
V 

24. 	' 	
B. Appar. 	 475/75 

 5. 
 V 

 

25.. 	Sumrh Hrijan, 	V. 4753/75,. 	
-d- 	

V 

! 	C, hnay, 	
4752/7g. 27/ 	u 	Pôtrcj, 	 . . 	
475i/7, 	 V 	 V  

do  
Smb 	11a1jan, 	V 	 47/75 29.-- " D 1en Ramt,/' 	V 	

474/7. 	
d"• . I 

30 	Subhas RaflHarijan, 	. 474?/7, 	
= 	

V 	
V B.$reeVkmi,MuVtli,. 	. 	4743/7, 	

-do- 32. , 	Ra Nara, Hr1jan' 	4742/75. 	 V 	

AV V 

	

H ri a 	
4741/75, 

 
34.  Su han Ea1rn1ri, 	 4740/75, 	 - /'CP 35/ U 	

Krishna Hrijan, V 	 V  4739/7, 	. 36, Mrs, L. Mutha1rna 	 W/217/75, 
V 	

V 

V 	 adhika F3are 	. 	W//O/7s. Ilasiya, 	 ., 	'J/12/75 	 1 	. 3D. JVV 	

S1ni Chaiam, 	 J/97/?5, 	V II 	 V 	

V 	

V 	 W/361/75 	V 	 . 	. 
- 	 -- 

•*V - - 	-..--=---- 
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rV rVnt 

VErcV: 	V 
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V 	 _VVVVVVVVVVS)_VV 
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_ ? 	4i 4h's. Madiu H2r1zn, 	 W/941/74. J' 	 S/Caste-i 

	

•:, . - 42. , ') I 	.Chenem1u ,. 	: 	• •.. ., 	 : 
, 	

430 v ii 	Sulemi Harijan, 	 W/145/75.  44• L' 	K. Arikma, 	 W1-93P/7 . 	. 45, :.: II 	 . Bapanama,.:.. •i•.•• . •._ 	W/4/75 	
. ::. 46, Da1ama,/ 	- 	V/i8375 	 _drrtT 47. 	U Kandam, 	 W/5/75 48 . 	Chendu Balmlklr 	 J/P575 	 -dr- 	

I 
49. L!- t 'Sajarja Lasfore,'L 	 J/99/'74  EO 	ukrij 1 Bsfre, 	 Y1/284/75 _0_ 	? 	' 51- 	(I- 	Radha Devi Esf0re, 	/1/19/75. 	?) " . - d0- 	 , 52. 	He.,  Maya ELLr1Jan, 	 X1/942/74 	c 	

••0_ 	
( 	 ) 

530 	U L.— R2m Ddvl, 	 W/23/75  54 	
flu, Marya Hr1jari, 	 W/500/75, 	1./I 	-d,- 	

I 	 1 
U 	'e11 0  MJ.na Hr1J, 	W/499/'75 	'1; 

"-d0- 	 1 - Kamdarna Hrckjri, 	W/49/75. 	
,fi c9 	 u1,  570 	U 	Deurama Hii1jar 

 8. y 	Mha1ksj Harjan, 	W/49b/75. r 	
4 - d- 	41 ' 59 • S ri 
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a Ittxoductk1r c rd. for 	t'.rvcw tr1t 
'rl-1i'c i) 

Ia 113 C 0' 

• Dtc.of Rcgitticn.  

ation 	
: 

4 1N C 0 CrJe 10 	 1: 

INTaUC1'IONS To" APPLICANT 	
S 

Big thi card v-th you whezcvcr you Dt& bcfxQ - 

• 	cic to the Ec.han"c. ' 	 whith 
• 	 - 	 S S 	

S 	 -• 	
rrUD 

(t) Quote our R iracn Numbcr tid hou]d 'b 
W. C. 0. 'Nuinbr wtcnc.er you wrIte 	rcucwed 

•to the 	 ang 	.- 	 ç- — 	- 
• - ) Rcuer your, Ro -ftton cvcry tkte 

'5, 	 S i 	 S. . ' 	 . ••. 	 -- 	 S. 	
- 

, 	- 	•- 	 ' 	i - - 	-- 

-If you do not r-'by the due date 	.11 
or rcgritoa will, be cancelled.- 	' - 

) Y 	áfl- -- ic 	yo 	gLci-ation per- I 
e iy or by post. For renewal by 	1 pot 1)0 NOT SEND THIS CARD - 	

- - Apply 	the 	cp•ne o' 	RLY 	- 
p Un 'rT r- 	 - S 	 - 	- 
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fir I lii, 

- 	 Il 1UCM) 

Nororl,I)CO to 4110 rosul t 
oi.lvL. for )iLnj3sjun Lu Cn-

ginuuringColi J\ of - 
su 	end Assuin (juota of 

1
111  Rq ton1 Eng1rio 

hIJ : t:t1 1ot,,i 

tiit 	tIi 
LoJ.oi 1 9ftJ-U I)U'Jlluhud 
In thjs popr on 25.6.13 

ploase: read the correct 

Roll Nos. under Gcnorol 
lurit List 'A' as followu) 
5130 Thsteud of ViCO (Oath 

position) 7540 instead of 

9540 .(59th position). 

G/Edu/1 31 9/iL' 

PUULIC NOTICE 

I, Jagir (Jasfore have by 

an affidavit in the Gopal-

(JanJ Cpurt,changed my name, 

Huncetorth I shall be 

knoi as 3akir Uussain 

PH/2400/1 

I 3hrj Ohiin (Juhadur Ciri 

Shri i'adna F1ahadur 
G(ripf Viii & P.Q,Tcwarj-

pa,) ,I?.L'Atju ()l5t.jo,)jt-

pIr , Aiiio h&:rL4y Ct1t)()t)(J 

fny rliiole as iri Uhon flaj 

Ciribofore a First Class 
1L)cjtutrato of GuwahaLi 

(:,,ut, on 3.7.09 

l'h/? JLi/1 

7 
1 ii • / %f SF A •I.. •IdSIa.Ab..*, •'; 

10th Floor (flocnNo.2 1. 3) 
33A Jowaharlal Nehru Road, 

Colcutta-700(J71 

SV/2393/1 

J 04<41 Trxiin LJ. roqul-
res A n Lluttrica1 Ctq1nuur 
r Qt t t'j UIUL 	of (;drtj)nft 

to be baiud at Jukel Cen-

tral Workshop, Panitola. 

The candidate should be a 

ualifled grackje Engi-. 

flour with niinIrt eperi-

once of four 'erstni va-' 
rious mainlenant.e and Lice 

trical Project works. Ago 

group 26 to 30 years,which 
may bo w.lvod for ocup-

tional caridicjuto.Jost will 

be In 1anagciment Cadre. 

Candidates applying for 

the post should attach 

tioto copies of their 

School and University cer-

tificates,local Enploymen.t 

Exchange Registration cer-

tificate and address it 

unciur private and confi-. 

dontial cover to the Se-

nior Piunogor (Plantations) 

Jokul India Limited, Pani-

Lola T.C. Punitolci-7313183. 

Pplicotions receive upto 

10th AUyLnt 1080 will be 
considej-od. 

3V/2394/ 3 

L 

CTc 
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Station 

Nar 2001 

Nd Za)cir Nussain An sari 0  

t 	/ 

Chowkidar, 	. 	... 	.. 	. 	. ,., 
Station cell 
HQ 51 SUb Area 	.. 	 . 	

0 

CAT ORDER ON 
J. 	

PROMOTION 9 CAT OA 126/98I 

10 	Reference CAT Order dated 	200, 
2 	You are hereby infoed that as per existg orders  • 	and thcctjons on the subject as per following 	es your case is not being cOvered y the 	1es s 	

S ( 	SRO — 128/8 	 ., 	• 	.- 	..- 	
. (b) 	RO-123/77 

3. 	The following i1les as per S) -128/80 is appended be lOw for  your information  

vis n r 
0 	 •••• 	.. 	 . 

Educationci q
ualificati05 : ( i) Matriculation or 

eivalt. 

(ii) 3 ye 	eerjence 
of supervising coiseryany 

	

. 	
staff0 

romotjon s Store Keers and Accou 
c1k with 8 ye 
s 

egular ervice in the grade 0  

	

romotio 	. By conservancy San ity 
te/L pervjsor. ar 

with 5 years re1ar . 
service in the grade 0  

Essential 	Matriculation and it8 ejva1t  
' erinece in Store- 

	

• 	1 

Eligjbilit7 : Zlatrilatjon and its .. 
 

equivalent. Typ 	speed 
. 	

. 	 minute. • 

	

	 . Knowledg e  of accounting0 r Con 

S 	 • 4th Standard pass0 

1. 0C4e 2/_ 	.• 

• 	

0 

It 



N 

1'rOmOtJon 	Conservonc Safiwlith 
M inimum 5 ye service in the gradewhtzz is able to write nd.read Hi d j 	

g1jsh or regional. lnguge jp 	

2years 
4 0  

 

In vi of the above, your Case 
an 	t e cnsidered. 

an the subject Cited above 	
:. S o 	You are advise t 	

next• 	ert 	t 1 
?romotjon Committee 	

ap e 
as 

per rules cited above 0  

Cap 	 (ingb) 

For i Comet Cet-1.Administrativc 	ibu1 	
foatj p1e0 wrt 

61 
Bench 	

CT Order dated 19 De 2oO 
GUwahti 	

0 

HC Si 	h area ( G r) 	
órnfortha4 	plcs0 

C/O 99 

• /•4 



I 

F J- 0'1215. 
qr  LarJ 

/ 

iffjp 

- 	 - 	-. - 

62 I 

I. 	
0 

0• 

- ?ffT 1r 
0 

& EM 75T7r 0 

0 • 	- 
TT _.0 

0 
00 

: 


